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PRINCIPAL BENCH, NEW DELHI

g 707 INTHEMATTER OF:
-_“ \}\Oﬂ’ » Original Application No. 974/2024
P A K fg,
:f; & g: ,&C,ﬁtendra Nishad e
LES=E IS
§§Q. ¥ ‘,‘" ¥ VERSUS
\/A ) State of UP. &Ors e Respondent(s)
| WITH

Original Application No. 557/2024

News item titled Prayagraj Yamuna mei jalstar ghatne ke sath bana payjal

sankat naini kee taraf aniyantrit khanan par bhi niyantran kee taiyari”

appearing in amarujala dated 13.04.2024)

COMPLIANCE AFFIDAVIT OF THE ORDER DT. 12.11.2025 ON BEHALF
GEOLOGY AND _MINING DEPARTMENT,

OF _ DIRECTOR,
£OD
.M’ GOVERNMENT OF UTTAR PRADESH

)‘@::)
&,J’h Arun Kumar aged about 41 years S/o Sri Bhoop Ram Sagar Qualification-

.i';:&
% ech., Nationality- Indian, Occupation-Government Service, presently posted as

f?:'ij
N4 X B
Additional Director, Directorate of Geology and Mining, U.P. Lucknow do hereby

solemnly affirm and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant with

the facts of the case and am competent and authorized to swear the present

UVOCATE & NOTARY
/il D~vi Ganj. Anai
“2ampur Jagur That
on my instructions and the contents of the same are true to my knowledge and

‘LL,(O*U\

f%tatg: that the contents of the response have been drafted by my counsel

nothing material has been concealed therefrom.



1960

3. That the present compliance affidavit is being filed by the Answering
Respondent on behalf of the Director Geology and Mining, Lucknow. That the
undersigned has been duly authorized by the Director Geology and Mining,
Lucknow, who has also approved the present response, to file the same in the
present matter. It is further affirmed that the Answering Respondent is well
acquainted with the facts and circumstances of the case and, on the basis of
official records, is fully competent and empowered to swear and submit the

present response before this Hon’ble Tribunal.

I. BACKGROUND OF THE MATTER

1. That vide order dated 12.11.2025, this Hon’ble Tribunal has directed the
Director, Mining and Geology Lucknow to inspect the mining lease sites in

~y© % question and look into the complaints made by the applicant and also the

- ~.Tk
/mE FE NG
Z \videos, if any, submitted by the applicant and verify status regarding

fe

[ o

/,f’;--@mpliance with EC/CTO conditions and environmental norms by
/ Yy
)

respondents no. 09, 10 and 11 and submit report in this regard to the Hon’ble

¢lay

Gﬁ’q 1.

ausom

>
¥

Tribunal. In the report Director, Mining and Geology shall specifically
mention all requisite details regarding compliance with EC/CTO conditions

A. \\_\ and environmental norms with drone videos regarding such compliance.
VABRISHE KUMAY

OVOCATE & NOTA

Al Dovi Gany. Anagye i
“samput !an@®  Accordingly, the present affidavit is being filed, on behalf of the Director,

Q\LKB’L&’Z}

Geology and Mining, Government of Uttar Pradesh.

I.LFURTHER PROGRESS AND MEASURES TAKEN

3. That in compliance of the order dated 12.11.2025 passed by this Hon’ble

Tribunal,Director, Geology and Mining vide office order dated 19.11.2025,
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nominated Additional Director (Administration), Geologyand Mining,
Lucknowto conduct an inspection of the concerned mining lease sites of
Praygaraj and conduct inquiry as per direction of the Hon’ble Tribunal and
submit the report in time.A copy of the office order dated 19.11.2025 is

annexed as Annexure-1.

That the joint inspection of the said 03 mining sites of District Prayagaraj
was conducted on 02.12.2025 by Additional Director Geologyand Mining,
Lucknow along with the Senior Mining officer, Mining Department,
Prayagraj, Regional officer, U.P. Pollution Control Board,- Prayagraj and
Junior Engineer, U.P. Pollution Control Board, Prayagraj and Joint
inspection report has been submitted on 24.12.2025.A Copy of Joint

inspection report Dated 24.12.2025 is annexed as Annexure-2.

hiry, Director, Geology and Mining sent a letter dated 05.01.2026 to

District Magistrate Prayagraj to take immediate action as per rules. A Copy

of letter Dated 05.01.2026 is annexed as Annexure-3.

That regarding the irregularities pointed out in the inspection report dated
24.12.2025, District Magistrate Prayagraj issued Notices dated 05.01.2026,
05.01.2026 and 23.02.2026 (under rule 61) to concerned leaseholders. A

Copy of Notices dated 05.01.2026 and 23.02.2026 are annexed as

wexure-4 5 and 6.

Sk KUMAT
e !OCATE & NO TA P

il D Vi Ganj
‘dampyt lanue

i

Anajye
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7. In accordance with Uttar Pradesh Minor Mineral concession Rule 2021 and
Lease deeds, District Magistrate is the competent authority to take necessary

action in respect of the leases .

8. Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

DEPONENT

VERIFICATION

Verified at __\f,_on this 2. ‘Paay of February, 2026, that the contents of the
above affidavit from paragraphs 1 to & are believed to be true and correct to the
best of my knowledge and belief. No part of it is false and nothing material has

been concealed therefrom.

DEPONENT

A‘ \’\
"SRISH KUMA
LYOCATE & NOTARY
2ii D~vi Ganj, Anaiy»

saampy 'Kanu't*

- M’%
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Original Application No. 974 /2024 (I.A No. 613/2024, I.A No. 611/2024, & I.A No.
609/2024 ) Jitendra Nishad Applicant Versus State of Uttar Pradesh & Ors. Respondents
WITH Original Application No. 557 /2024 News Item titled "Prayagraj Yamuna mei jalstar
ghatne ke saath bana payjal sankat Naini kee taraf aniyantrit Khanan par bhi niyantran
kee taiyari’ appearing in Amar Ujala dated 13.04.2024. ¥ w0 i B8R sif¥iwvr, W%

froell BT TIRE A fAFiD 12.11.2025 B HRIGRT 3fE Fread g

....... «19. UPPCB and Director, Mining and Geology, Lucknow are directed to inspect the
mining lease sites in question and look into the complaints made by the applicant and
also the videos, if any, submitted by the applicant and verify status regarding compliance
with EC/CTO conditions and environmental norms by respondents no. 09, 10 and 11
respectively within 15 days and submit report in this regard to this Tribunal. In the
eventuality of respondents no. 09 and 10 being compliant with EC/CTO conditions and
environmental norms, respondents no. 09 and 10 may be allowed to commence mining.
In the eventuality of grant of CTO to respondent no. 11 by UPPCB and also compliance of
EC/CTO conditions and environmental norms by respondent no. 11, respondent no. 11
may also be allowed to commence mining.

13. I.A. Nos. 609/2024, I.A. No. 611/2024 and LA. No. 613/2024 are allowed and
Interim order dated 04.11.2024 is modified accordingly.

14. UPPCR and Director, Mining and Geology are directed to file their reports within one
month. In their reports, UPPCB and Director, Mining and Geology shall specifically
mention all requisite details regarding compliance with EC/CTO conditions and
environmental norms with drone videos regarding such compliance.”......
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1965 PN EXTRE—2

: :bint committee report in compliance of the order dt. 12.11.2025
~ passed by Hon'ble National Green Tribunal, New Delhi in the matter of
Original Application No. 974/2024 ( I.A No. 609/2024, I.A No.
611/2024, I.A No. 613/2024 ), Jitendra Nishad Versus State of U.Pi & Ots.

Hon'ble National Green Tribunal, New Delhi has passed order dt.
12.11.2025 in the matter of Original Application No. 974/2024 (L.A No.
609/2024, I.A No. 611/2024, 1.A No. 613/2024 ), Jitendra Nishad Versus
State of U.P. & Ors. The relevent portion of the order is as below :-

" 12. UPPCB and Director, Mining and Geology, Lucknow are
directed to inspect the mining lease sites in question and look into the
complaints made by the applicant and also the videos, if any, submitted by
the applicant and verify status regarding compliance with EC/CTO
conditions and environmental norms by respondents no. 09, 10 and 11
respectively within 15 days and submit report in this regard to this Tribunal.
In the eventuality of respondents no. 09 and 10 being compliant with
EC/CTO conditions and environmental norms, respondents no. 09 and 10
may be allowed to commence mining. In the eventuality of grant of CTO to
respondent no. 11 by UPPCB and also compliance of EC/CTO conditions
and environmental norms by respondent no. 11, respondent no. 11 may also
be allowed to commence mining.

13. I.A. Nos. 609/2024, I.LA. No. 611/2024 and I.A. No. 613/2024 are
allowed and Interim order dated 04.11.2024 is modified accordingly.

14. UPPCB and Director, Mining and Geology are directed to file their
reports within one month. In their reports, UPPCB and Director, Mining and
Geology shall specifically mention all requisite details regarding compliance
with EC/CTO conditions and environmental norms with drone videos
regarding such compliance...”

Director, Mining and Geology, Lucknow vide letter no. 1780/M.-NGT
Vad Prayagraj/2025, dt. 19.11.2025 has nominated Mr. Arun Kumar,
Additional Director, Head Office, Lucknow for the inspection of the said 03
mining sites, of Prayagraj.

The joint inspection of the said 03 mining sites, of District Prayagraj
has been conducted by Additional Director (Geology & Mining Department},
Head Office, Lucknow, alongwith the Mining Officer, Mining Department,
Prayagraj, Regional Officer, U.P. Pollution Control Board, Prayagraj and
Junior Engineer, U.P. Pollution Control Board, Prayagraj on dated
03.12.2025; the joint, inspection report is as under :-

s A%k (N—

page 1 of 7
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- JOINT INSPECTION REPORT

During the course of inspection of Mining areas in question, the
Joint team asked the senior mines officer Prayagraj about the complaints
made by the applicants and also the videos as mentioned in point No. 9
and 12 of the order dated 12.11.2025. The Senior Mining Officer
Prayagraj confirmed that any complaint or videos had not been provided
by the applicants as mentioned in the point No. 9 and 12 of the order
dated 12.11.2025 of Hon'ble N.G.T. A copy of the Letter dated
03.12.2025 of senior mines officer Prayagraj is annexed here with as
annexure No.1 _ |

During the course of inspection of mining areas vidcography has
been carried out with the help of drone camera.Copy of video made is
attached herewith in pan drive.

Respondent No.-09, Shri Ravi Shankar Shukia Sj/o Shri
Parmanand Shukla, R/o Village-Saraikanji alias Miyapur, Thana-Line
Razar, Disrtict-Jaunpur. Sand mining from river bed Yamuna at Khand
No. 16, Village-Madauka, Mirakhpur, Mahewa Patti Paschim, Block-
Chaka, Tehsil-Karchhana, District-Prayagraj (Rakba 8.00 hect.). The
Sand mining site was jointly inspected by Shri Arun Kumar, Additional
Director,Directorate of Geology and Mining, Government of Uttar
Pradesh, Lucknow, Shri Rohit Singh Regional Officer (Additional Charge)
Regional Office, Uttar Pradesh Pollution Control Board, Prayagraj& Shri
Rahul Kumar, Junior Engineer, U.P. Pollution Control Board, Prayagraj
on dated 03.12.2025, Shri Vipin Pandey representative of the Project
Proponent was present during inspection. UPPCB vide letter dated
17.01.2025 has imposed Environmental Compensation Rs. 5,320,000.00
against the project proponent. ‘

During the inspection, the observations are made as following:-
1. During site inspection of mining area, no mining activity was being
carried out,
2. Four nos. of pillers were found installed in the mining site area.
- 3, The weighbridge was found installed, about 600 meters from the
- mining lease area. The weighbridge was electronic based. .
_ .'-_47:-';1-General conditions no. 45 and Specific conditions no. 6 & 16 of
B ,‘;'" - Environmental Clearance Regarding plantation was not being fully
~« “complied by project proponent. Approx 90 saplings were found
©° planted near the haulage road and weighbridge area.
5. One-water tanker was found kept near site office at weighbridge for -
7. v water sprinkling. It was informed . that the arrangement of water =
.o ‘supply for water sprinkling through tanker. The arrangement for ..
: “ ' ing activities.




6. 02 , CC"IV Camera was found installed near site office at
weighbridge. The CCTV Camera was not in working condition.

7. Specific conditions no. 20 of Environmental clearance Regarding
construction of Link Road from the quarry site to the main road

was not being fully complied by project proponent.During the.

inspection unpaved road connecting the quarry to the main road
was found. _ .

8. 01, PTZ camera was found installed at the mining site area.

9. 02 Nos. of mobile toilets was found made near mining site office.

10. Septic tanik/soak pit arrangement was found installed for disposal
of domestic sewage along with the staff/worker quarters.

11. First aid arrangements were not found at the mining project site
office. ' |
'12.An India Marka-1l Hand Pump was found installed near mining

site. _
-13. As the mining site was not in operation neither any vehicle nor any
' ‘:-"‘_rccord for the same was available at the site. It was informed

2 . during operation of mining activities the vehicle uses will be made

. -on contract basis.

14. As the mining site was not in operation labour register was not

~available at this site during inspection. It was informed that as the
- mining activity is not operative; presently the labours are not
. enrolled. | | |
. 15. At the time of imnspection Hoarding/display board was found near
site office. )

e b G
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16. Project Proponent has obtained Consent to Operale (CTO} under
air /water act form UPPCB.
17. At the time of joint inspection mining lease area was not submesged
" in River water.

Respondent No.-10, Shri Surendra Kumar S/o Late Shri Ehiv
Murti Bhartia R/c Village-Berui, Post-Garapur Tharwai, Tehsil-
Phoolpur, District-Prayagraj. Sand mining from river bed Yamuna at
Khand No. 14, Village-Baswar, Block-Chaka Tehsil-Karchhana,
District-Prayagraj (Rakba 4.69 hect.). The Sand mining site was jointly
ingpected by Shri Arun Kumar, Additional Director, Directorate of
Geology and Mining, Government of Uttar Pradesh, Lucknow, Shri
Rohit Singh Regional Officer (Additional Charge}, Uttar Pradesh
Pollution Comtrol Board, Prayagraj and Shri Rahul Kumar, Jundor
Engineer, U.P. Pollution Control Board, Prayagrajon dated 03,12.2025,
Shri Surendra Kumar Project Proponent was present during
inspection. UPPCB wvide letter dated 17.01.2025 has imposed
Environmental Compensation Rs. 1,050,000.00 against the project
proponertt.

During the inspection, the observations are made as following:-

1. During site inspection of mining area, no mining activity was being
carried out.

2. Four nos. of pillars were found installed in the mining site area.

3. The weighbridge was found installed, about 400 meters from the

mining lease area.

4 -Genfarai conditions no. 45 and Specific conditions ﬂe; B&A2 of
Envxrcinmentai Clearance Regarding plantation was not .being fully
- complied by project proponent. Approx 120 sgplings were found

,Page@#f?.
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planted ncar the mining site office; haulage road and weighbridge

aren.

. One water tanker was found kept at the mining site for water

aprinkling. It was informed that the arrangement of water supply

for waler sprinkiing through tanker is being carried out by
submersible water pump, Status of permission from UPGWD could
nst b placed at the time of inspection,

LG, UOTV cnmern was found  installed near mm office at

weighbridge. The COTV cameras found operational.

1, PTZ cnmoern was found installed at the mining site area.

¢ Mon, of toilets was found made neoar mining site office.

Septic tank/sonk pit arrangement was found installed for disposal

of domeatic sewnage along with the staff/ worker quarters.

10, Past aid arrangements were found at the mining project site office.

11 A submersible water pump was found installed near mining site
effice for clean water supply.

13 An the mining site was not in operation neither any vehicle nor any
sepord for the same was available at the site. It was mformed
during operation of mining activities the vehicle uses will be made
v contract basis.

13 As the mining site was not in operation labour register was not
available at this site during inspection. It was informed that as the
mining activity is not operative; presently the labours are not
enrolied,

4. At the time of ingpection Hoearding/display board was found near
site office, _

35 Project Proponent has obtained Consent to Qperate (CTO) under
sirfwater act form UPPCB.

& At the tme of joini inspection mining leased area was partially

bmerged in Biver water.

Ll

pondent Ho.-11 8hri Ratan Kumar Nishad 5/o Late Shri Lallulal
W& &g»«%i Hallhunsi Bazar, Thena-Jbhunsi, Tehsil-Phoolpur, District-
: 4 mining from yiver bed Yamuna at Khand Wo. 21, Village-
ipur o Sadivepur), Block-Bhagwatpur, Tehsil-Sadar,
. agray frakbaS.00hect), The Sand mining site was jointly
o mﬁmz% by Bhri Arun Kumer, Additiopal Director, Directorate of Geology
"_w»ﬁ Mining, Gevermment of Uttar Pradesh, Lucknow and Shri Rohit Singh

| '-ﬂ@w’wm@é iﬁiﬁw&* iﬁﬁ%ﬁ%@&%ﬁ @Mﬁ%ﬁ% Regional Office Uttar Pradesh
vagral on dated 03,12.2025, Shri Kaushal

oK - = . . niect Propenent was present during
- m&mzm iﬁmﬁ; vide letier dated 17.01.2025 ‘has imposed

memw Compensation Bs. 474375000 againsy the project

o pageSof?




During the inspection, the observations are made as following:-

During site inspection of mining area, no mining activity was being
carried out.

No pillars were found installed in the mining site area.

The weighbridge was found to be installed, about 6.0 k. from the
mining lease area. The weighbridge was electronic based.

General conditions no. 45 and Specific conditions no. 6 & 16 of
Environmental Clearance Regarding plantation was found not
complied by project proponent. |

No mechanism /arrangement for dust suppression has been made.
02, CCTV camera were found installed at weighbridge. the CCTY
Cameras were not in working condition. |

PTZ camera was not found installed at the mining site area.
No arrangement for toilets found during joint inspection.
First aid arrangements were not found af the mining project site

.- -office.
110, An India Marka-Il Hand Pump was found installed at mining site

office for clean water supply.
As the mining site was not in operation neither any vehicle nor any
record for the same was available at the site. It was informed

~ during operation of mining activities the vehicle uses will be made

... on contract basis.
12, As the mining sitle was not in operation labour register was not

available at this site during inspection. It was informed that as the
mining  activity is not operative; presently the \labours are nct
enrolled.

PN %Y e
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13, The Project Proponent has applied for Consent 10 operate (CTO)
from UPPCB. '

14. At the time of inspection Hoarding/display board was found near
site office and near weighbridge.

15. At the time of joint inspection mining lease area was not submerged
in River water.

16. Specific conditions no. 20 of Envircnmental clearance Regarding
construction of Link Road from the quarry site to the main road
was not complied by project proponent.

As no mining activity was being carried out by the Project Proponents
in all 3 cases, all the conditions of EC/CTO could not be verified, however
the detailed inspection of mining sites of the project proponent have
attempted to cover the status of compliances of the conditions of
Environmental Clearance & Consent o Operate.

Conclusion-As per inspection respondent No.0 & 10 will be complied with
the conditions of EC/CTO only after removal of short comings found during
inspection. However, respondent No.11 found non-complying with the
conditions of EC.

%ﬁ/ j&( - \% . M«""({

{Rakul KEumar) {Rokhit Singh) {(E.K. Roy) {Aranr Kumar)
Junior Engineer Reglonal Officer, Senior Mining Officer Additional Director
15.P, Pollution Cantrol {(aAdd. Charge) Mining Department, Directorate of Geology and
Board, Prayagraj - U,P. Pollution Control Prayagraj Mining, Government of
Board, Prayagraj Uttar Pradesh,
Lucknow

" Ppage7af7 :
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and Virtuous Environmental 5

{Pro-Active and Respon

s - AT K P R S

_ Governmont of Indi

Al Ministry of Envire Srost and.

il mnont, Forost and Climatoe Chango

% ({lssued by tho Siato Etwfronmunl_ hnpact Asﬁussmgnt
T Authorlty(SEIAA), UTTAR PRADESH)

Tho Proprintor
SHREE RAV! SHANKAR SHUKLA
Sarayknli Kadan Urf Mivopur Line Bezar dislrict Jounpur UP 2222001

Subject Grant of Environmeninl Clearance ([‘:’C% lo the proposod Projoct Activily
unttor tho provision of EIA Nollfienifon 2006-ragarting

SivModom,

Tiis I8 In roforonce ko your opplication for Environmantal Clearanecs (EC)
In rospoct of proloct submitiod to the SEIAA vidu proposal numboer
SIA/URIMIN/A22460/2023 datod 17 Mar 2023, The parllculars of the onvironmental
cloaranes granted lo tho projoct are vs bolow.. * =

1. ECidontification No. . EC23B001UP102508
2. Flic No. . 7428038
3. Project Type . oNow
4, Category > B T i
5. Project/Activity lnchuding . - 7 1{2) Mining of minorols
Schadulo Ne. Fo% T e R
6. Name of Project ‘ River bed ardinary sand mining having

ienso ares 8.00 ha {19.78 acre) along
fivor Yamuna in Khand No. 18 al Village —
. Madauka, Mocrakpur, Mahowa Paiii
- {Wast), Tohsll- Karchhana, District-
Altahabad, U, P, of Shroo Ravi Shankar

. Shuida,
7. Name of Company/Organization  SHREE RAVE SHANKAR SHUKLA
8. Loeation of Projost UTTAR PRADESH
9, TORDate - NiA

‘The project detalls along with terms and condilions are appended herewith from page
no 2 onwards.

|2 %Bate: 08/10/2023 ember Secretary

o E Y bt ' o-signed)
W Ajay Kumar Sharma
@ N

; SEIAA - (UTTAR PRADEEH)

Noto: A valid environmontat clearance shafl be ona that has EC idenlification
aumber & E-Sign gonorated from PARIVESH.Flaase quole identification
number in all fuluro corraspondonco.

This Is a computor goneraled covar page,

L EC23S001UPT02508  Filu No.- 77128038 Date of Issus EC - 09/10/2023 Pago 1 of 44
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! Dltectorate of Envdromment, U.F,

| Vineet Khand 1, Gomt} Nagar, Lutknaw- 226010
E-Mall- derupihofyahoo.com, selaaup@yehoo.tom
Phone ne- §522-2300541

A

®

Ny 5 N

_ ‘qpk tate Lokl Eavivonment impact Assessment Authority, Uttar Pradesh
S io M
\\Q

e,

Reteren
“e MOEFCC Progosat ng SIA/UP/MIN/422466/2023 & SEIAA, U.P File no-7712-6038

Sub: Envirg
§ e L AT 11 TA0 T J
/ Khahd\{qqt_iﬁ at \;;:‘ Cleavance for Proposed rjver bed ardinary sand mining along river Yamuna In

A

Altahabag o) pTgﬁ = Madaukn, Meerakpur, Mahews Patt] {West Tchsi?' Karchhang, District:
e WL B fLoased 8D 8.00 ha {1976 acrel.

Doar 83,

This is with reference to your application / letter dated 14-12-2020, 24-12-2020, 04-02-2021,

04-03-2021, 17.03.2023, 28-03-2023, 16-08-2023 above mentioned subject. The matter was
considered by 774™

2023 SEAC IR meeting held on 17-08-2023 and 7560 SEIAA In meeting held on 13-09-
3.

A presentation was mad

e by the project proponent along with their consultant M/
aramarsh Servicing Environment

and Development to SEAC on 17-08-2023. :

3

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details

about their project —
1. The environmental clearance is sought for proposed river bed ordinary sand mining along river

Yamuna in Khand No. 16 at Village — Madauka, Meerakpur, Mahewa Patti {West), Tehsi-
Karchhanz, District- Allahabad, U. ., {Leased area 2.00 ha {19.76 acre}. :
The Terms of Reference in the matter were issued by SEIAA, UP vide Letter No.
13/Parya/SEAC/6038/2015, dated 05/04/2021,
The Public Hearing was organized on 20/16/2021 at Tehsii — Karchhana, District - Prayagraj, Uttar
Pradesh. Final EIA Report was submitted by the Project Proponent on }?f03f2023,_
Saliont features of the project as submitted by the pm}s;x!:: L;zs'oponent:

) Ravi Shankar Shukla

1.| Nameof Proponent S/o Shri Parmanand Shulda
Rfo-Saraykaji Kadan urf Miyapur
Line Bazar, District — launpuor U.P.

14

tas

- ji Kadan wrf Mivapur
dence address of Rfoc Saraykag:- ‘
i corl‘iip:r?d mobile no. Line Bazar, District — Jaunpur U.P,
propons Mobile No.-
£ mnail 1D - ravisandald@pemail.com
3. | Name of Project Environmental Clearance of proposed river beg
. IMe o

ordinary sand mining having lease area 8.00 ha {1976
acre} along river Yamuna in Khand No, 18 at Village —
| Madauks, Meerakpur, Mahews Pattt {West), Tehsil
‘ Karchhana, District- Prayagral, U. P. of Shree Ravi

shankar Shukla, |
4. | Project Location {Piot. Khasra/Gata | Khand No. 16
No.)
5.t Name of River Yamuna

Madauka, Meerakpur, Mahewa Patti {West}

{6 | Name of Village

- 001102022 PegeZof 1t
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'y
;1 e @ //
' ll‘hs_ii. o - IR I —
- Dstricr - gafchhana U
9 Name of M _Prayagra ; I
. : nor Mineral e - '
ETeY . - b . o
? ‘ii; | sanctioned Lease Area {in Ha.} ' gzv:; ed Sand/marrum SNE0R————
H M H P . . . MWWM‘”‘W’“"W"*‘”“’W"—”
; i ax. & Min mRL within leate area Highest ML -BO.00 miL
' : e Lowest mAL: 73.00 mAl
12! pitar Coordinas (Varilied by BMO) | [ poine | bt SRR
AL 357 24,614 g1749.506" ..

T I LG
i a gy (BLAISIE
o e g | BL 49662

13, lotal GeologicalReserves 1,62,828 w

R, total Mineable Reserve :é_z,g_zg o
© 1%, Yotal Proposed Produttion '3,25,405 m up to 30/11/2026

! 1%} Proposed Production fycar (as per 92,073 m'/annum {as pef PO, Prayagraj fette? 2nd
: Loi} | modifled mine tan} _
YR Sanctioned Period of Mine lease {ease Period up 1O 30/11/2026

‘ 1 Plan Period Up 10 30/11/2026 B

"1 Production of mine/day 344 _m’/day

;19 QC*E%OMMW
;201 No.of workers 41 _
f2L4 }j_\ipg-of Land Govt./Non Forest Land
;32 g Depth of Mining 2.0 m [Maximum)
{33 Ncarest metalied road from site 0.30 km
I 24l water Requirement PURPOSE
Drinking -DALRLD
. Suppression of dust -3.E0KLD
Lo Plantation 20,16 KLD
; ) Others (i any} - D00 KLD
N P— Total ~4.50 KLD
i 251 Name of OCH Accredited Consultant Paramarsh Servicing Environment and development
L ™71 with QC1 No and period of validity, NABET/EIA/2124 RA 0224, Valid tilt =01 May 2024

260 kfx'ny fitigation pending against the Mo
| groject or land in any court
47 Details of 500 m Clusie?d Cortificate

Lottor No — 3473 /khanij/2022 - 23, dated -

| verified by Mining officer 27/03/2023
?8. Details of Lease Area in approved Serlal no. 16, Page no. 56
L1 BsR :
T291 ProjectCost e - §90.00 Lacs
100 Proposetd CER cost 1.80 iacs
3t tenpth and tgggdth of Haul Read Longth - 0.30 km, Brepdth =~ 6.00m
.37, No.of Trees lobe Planted 160

5 The mining woultd be rostricted to unsaturated zone only above the phreatic watar table and will

ot sntersect the pround water table at any polnt of time,
& This project does not attract any of the goneral corditions applicable on mining projects

specified in EIA Notification 1470972006,
*  the mining operation will not be earfled out in safety zone of any bridge or embankment or in

vea fragile zone such as habitat of any wild fauna.
% ihore s no Bigation pending in any court regarding this project.

EC fdenbhcatem Hiy - FOIIRO0IUPINZSER  Fig No.- $712-6038 Date of issue BEC - 093072023 P
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: . . dad}.

ating (SEAC
Based on the recommendations of the State Level Expert Mpm;mfﬁ:‘:rﬁgg‘:ﬁgg; its iqiwﬁné
\ old on 17-08:2023 the State Level Environment impact Assessment Amh am;:s project for collection
held 13-09-2023 and degided to grant the Environmental Clearance 1@ e eation of the following
of 92,573 m*fannum for lease area 6f 8.0 ha subjoet to effective Impieman
General Conditions and specific conditlonst-

Senerai Conditions: o
. Yhis environmental clearanca s subject to allotment of minin
. i;fwoncnt by District Administration/Mining Department, '
Forest clearance shall be taken by the proponent as necess
3. Any change In mining area, khasra numbers, entafling capacity addition with cl?aﬁgﬂ i:rzn;cf?cs;
and or mining tethnalogy, modemnization and scope of working shall agein edq
Environmental Clearance as per the pravisions of EIA Notification, 2006 (as amended). cicials of

a.  Precise mining area will be jointly demarcated at site by project proponent and cfficiais Od
Mining/Revenue departrent priof to starting of mining operations. Such site plan, duly verifie
by competent authotity along-with copy of the environmental Clearance letter wili be
displayed on a hoarding/board at the site, A copy of site plan will also be submitted to SE!AA
within a period of 02 months.

5. Mining and loading shall be done only within day hours’ tima. )

. No mining shall be carried out in the safety zone of any bridge andfor embankment.

7. it shall be ensured that standards related to amblent air guality/effluent as prescribed by the
Ministry of Environment & Forests are strictly compiled with. Water sprinkiers and other dust
control majors should bz applied to take-care of dust generated during mining operation.
Sprinkiing of water on haul roads to control dust wilt be ensured by the project proponent.

5. Al necessary statutory clearances shall be obtained hefare start of mining operations. {f this
condition is violated, the clearance shall be automatically deemed to have been cancelied.

9. Parking of vehicles should not be made on public places.

10, No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11. Npwildiife habitat will he infringed.

12. it shall be ensured that excavation of minor mineral does not disturb or change the underlying
soil characteristics of the river bed /basin, where mining is carried out. '

13. it shali be ensured that mining operation of Sand/Moram will not in any way disturb the
velocity and flow patters of the river water significantly. !

14. it shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report'on the same, vetted by the comnpetent suthority shall be submitted to
the RO, PCB and SEIAA within 02 months.

15.  Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO
pCB and SEIAA within six months. »

16. Hydro-geological study shail be carried out by a reputed organlzationfinstitute within six
manths and establish that mining in the said area will not adversely affect the ground water
regime. The report shalt be submitted to the RO, PCB and SEIAA within sk months, in case

g lease In tavour of project

ary under law.

adverse impact Is observed Janticipated, mining shall not be carried out, ;
17.  Adequate protection against dust and other environmental poliution due to mining shalt be ;
made so that the habitations (if any} close by the lease area are not adversely affected. The i

status of implementation of measures taken shall be repotted to the RO, UPPCE and SEIAA and

. this activity should be completed before the start of sand mining.
13, Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of

EC {dentificution No. - EC238001UP192668 Fite No. - 7742-5038  Date of Issue EC - 869/10/2023 Page 4 of 11



23,

24,

24,

26.

27,

28,
24,

30.

31

32.

33.

4,

EC (dentification No. - EC238001UP192568  File No, - 7712~

society. income

Green cover development shalf be
plant specias and in consuy}
Separate stock pites: shall

ge utilized for green cover/tree plantation,
1spensary facilities for fi

An Envi first-ald shall be provided at site. |
wironmental Audit should he annually carried out during the operational phase and

submitted to the SEAA.

The District Minin

The project prop

thoe requisite d

: _carried out following CPCB guidelines including selection of ,
tation with the loea! DFO/Horticulture Officer.

be maintained for excavated top soll, if any, and the top soil should

8 Officer should quarterly monitor compliance of the stipulated conditions.
onent will extend full cooperation to the District Mining Officer by furnishing
ata/information/monitoring reports. In case of any violations of stipulated
tonditions the District Mining Officer will report to SEIAA,

The project proponent shall submit six monthly reports on the status of compliance of the
stipuiated environmental clearance conditions including results of monitored data (both in
hard & soft copies} to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body. '

Transportation of materials shall be done by covering the trucks / tractors with farpaulin or
other suitable mechanism to aveid fugitive emissions and spiliage of mineral/dust.

Waste water, from temporary habitation campus be properly collected % treated before

discharging into water badies the treated effluent should conform to the standards prescribed
by MOEF/CPCB.

Measures shall be taken for control of noise level 1o the fimits prescribed by €.P.C.B.
Special Measures shali be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenante of Village roads through which transportstion of minor minerals

is to be undertzken, shall be carried-out by the project proponent regularly a2t his own
EXpEnses.

Mcasure for prevention & control of soil erosion and management of silt shall be undartaken.

Protection of dumnps against erosion, if any, shall be carried-out with geo textile matting or

other suitable material.

Under corporate social responsibility a sum of 5% of the tota! project cost or total income
whichever is higher is to be earmarked for total lease period. its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chuiz etc. :

Possibility for adopting nearest three villages shall be explored and details of dvic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses |
shalf be submitted within 02 months from the date of issuance of Environment Clearance.
The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB,
Action plan with respect to suggestion/improvement and recommendations made and agreed

during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer
of UPPCB and SEIAA within 02 months,

6038 Dats of ssye EC - Qghoizoas Page Sef 1%



3.

38.

38,

40.

4al.

A2,

43,

f1.

46.

47,

a8,

observations,
taken in cons

created amengst the werkers abo

the workers .

regards the safety notified zone sh
The project groponent shall undertake
bed material and ensure that due

surrounding area shall notbe affected.
The project proponent shalt obtain neces
withdrawal of requisite quantity of water

project.

Appropriate mitigative measurs
with the State Pollution Conlro

Environmdntal ¢
1972 fromvthe tompetent authority, f
The proponent shall ohsarve eve

et i AR

g clearance under the Wil:citifé {Proiec:tion) Act,
project. G
of any turtie i

o obtainin
f applicable 10 this
15 day for nesting J
ryst?ag i: ohserved, necessary safeguatd ¥
artment. For the purpose, ayware_ e
tes so that such sites, ifany, are identi ; e tm);
king required safeguard rrfeasurfs!s. g v
¢ the habitat/nest!ng grealis unc{fstur ed.
guard measures during extraction of riv:r
e hydro geotogicai regime of the

learance is subject £ ¥
n the area. pased on the

- measures shall be
50 made, if turtle ne N ness Shaﬁ be
uttation with the State wildlife Dep
ut the nesting Sk
f the mine for ta
ould be left so tha
adequate safe
to this activity th

sion of the competent Authorities for
dwater}, required for the

during operations O

sary prier pErmis
{surface water and groun

< shall be taken to prevent poliution of the river in consuit:ataon
teakage of oil and

| Board. It shali be ensured that there is No

grease in the river from the vehicles used for transportation. )
itored. The vehicles carrying

Vehicuiar emissions shall be kept under cont
the mineral shalf not he overloaded.
Erovision shail be made for the
necessary infrastructure and fact
drinking water, medica
stipulation of conditio

personnel working In
also be provided with adequate training an

Cccupationa

ghserve any contracti
A copy of the clearance letter sh

Parishad/ Municipal Corporation,

suggestions/

clearance letter shall 2
The environmental sta

mandated to

Board as pres

rol and regularly mon

abour within the site with aH
lities such as fuel for cooking, mobile tollets, mobile STP, safe
{ health care, eréche etc. {(MoEF circular Dated : 22-D9-2008 regarding
onditions of construction fabour at sitel.
protective respiratory devices and they should
d information on safety and health aspects.
{ health survelliance program of the workers should be undertaken pericdically to
ans due to exposure to dust and take corrective measures, if needed.
ali be sent by the proponent to concerned Panchayat, Zila
Urban Local Bedy and the Lecal NGO, if any, from w'hom
representations, i any, were received while processing the proposal. The
Isc be put on the website of the Company by the proponent )
tement for each financial year ending 31st March In i= H
be submitted by the project proponent Lo the concerned n-rm-v as s
had under the Environment {Protecti rned State Pollution Control
cri otectien} Rules, 1986, as amended

housing of construction }

n to improve the HVing ©
dusty areas should wear

subsequently, shall also be put on the website of the company along with the status of
s O

compiiance o

f environmental clearance conditions and shall alse be sent to the Int 4
egrate

Regional Office, MoEFELL, Gol, Lucknow by e-mail.
The green cover development/tree plantation Is to be done|
‘ i ne in an area equl
totai.leased area either on river bank or along road side {Avenue P!antat?;:}’atent t0 20% of the
Debris from the river bad wifl be collected and stored at secured place and. 7
strengthen the embankment. : may be utilized for
Safety measures to be taken for the safet
t v of the people working at the mi
i _ mine le
be given, which would also include measure for treatment of bite of poisonouassie?;?? ;h ould
tiefinsect

like snake.

a“d A!HIUBE H!ed!ca! Ci !Eckup ﬂi WO REIS 48 1 !\'[“ 88 Act a“d ‘ile Si N it{i be
CO“E‘EG U“dEE Est as pei “.ﬂa.

Specific Conditions:
1. Validity peripd i
vatidiey oF m.!rrezz ::::ef;‘ci is up to 30.11.2026 for 92,973 m® per year or co-termin i
pian or current lease period whichever fs eariler After this pe{'lr?o:iwtt; tgz
-]

will become nui

1 and void.




given
d be Stﬁctiy C

. . o W._. g : . )
@ ; K Dimuiahsfsu ;
v . BEestions

proponent shoys
3. Acertificate from Forest De
Or as a Foule and if forpgy Iz
Bermission of Central and ¢

1 .
’ 8 ease holdors shy : .
3rea and any other o ;,:h":i' after coasing mining operations, undariake re-grassing the mining
restore the land to ; area which may have been disturbed due to thelr mining activities and
5.\ the proposed a CGF}d!ticn which Is fit for growth of fodder, flora fauna etc,
new wells {or project is situated In notified area of ground water extraction, where creation of
i : si‘c_lmd water extraction is net allowed, requirement of fresh water shall be met
rom alternate wa

from @ ter sources other than ground water or legally valid source and permission
1 e competent authority shall be obtained to use it

Project Praponent should submit action plan for carrying out plantation at least @1,000 plants /
hia of lease area, In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department or district plantation committee, for planting at least
8.000 plants, either on government land or community land, within a periphery of 5 km from the
boundary of the lease area along with provision for maintenance for 5 years, Survival of plants

during public h ‘
g
omplisd, aring and commitment made by the project

art 3 :

ﬁi; i ?:‘ig; shall ba abrained that no forest land is Invatved In mining

4 Stato o ved the project proponent shall obtain forest clearance and
overnment as per the provislons of Forest {conservation) Act,

&,

it will be treated as violation of £C condition.

7. In consuitation with District Environment Autharity o an Authority nominated by concerned
DI, project proponent wiil prepared a conservation and management plan for rejuvenation and
managernent of water bodies having total surface area of more than 40 ba. Funds {or the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District

8 Department of Geology and Mines, Government of Uttar Pradesh and f or concerned district
administration, before rejeasing the security depaosit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-comphiance, If any, should he
reported to UPSPCB for appropriate legal action and recovery of compensation.

9, Any application for transfer of this EC, during its validity period unless i is canceiled by 2
rompetent authority, has to be necessarily accompaniad with status of compliance of EC
conditions duly certified by 1RO, MoEFCC, Gol, Lucknow.

10. Number of mining projects are caming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacdity to further bear the poliution load for such areas within a period of 1 year and
submit the same to SEIAA, UP {or evaluation. _

11, Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a periad of one year and submit geo-reférenced map of
these stations afong with data. Details of existing CAAQMS, i any, be submitted within a period
of three months,

12, Large number of mining projects are ongoing as well as new mining leases are coming up In the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air poflution in the district especially in raining areas.

13. If the air quality deterforates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped Immediately. Adequate measures be taken for restoring
air quality 2nd mining should commence only when air qualily attains the prescribed standards.

14. Direciorate of Geology and Mining will ensure conduct of replenishment study from reputed
institution for subseguent years in compliance of Hon'ble NGT orders. The quantity mentioned in

: Lol or guantity mentioned in replenishment study, whichever Is less, would be maximum

guantity which project proponent may extract, it will be ensured by District Administration and
Geology and Mining Department.

EC identification No, - ECQﬂBG{}TUP192SSE Flle No. - 7712-6038  Date of Issue EC - 09/10/2023 Page 7 of 11
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L peme————— e

i ing i ad mining to be
5. NOC from Irfigation Department/ Concerning Authority regatding river bed mining

obtained before start of mining activity. : :

16. Project proponent has committed to plant 1000 number of trees/hectare. The pmfeci
proponent/consultant if. desires may appraach to concerned District Forest Amhmm{ tg : érft
1000 trees/ha on a land available to the Forast Department, The project proponent wil epost
the required amount for this entlre plantation work (including its maintenance and security} 0
the Forest Department, '

17. The project proponent shall install sofar light in thelr site office.

18. During the submission of 6 monthly campliance reports, the project proponent should make sure
that the perlodically taken site photographs should also be annexed along with the compliance
report, | '

19. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer, :
20. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
biatfﬁopﬂing and maintained by the project proponent. '
41. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shali be .taken for proper maintenance of vehicles used in a quarry operation and transportation.
22. The project proponent should explore the possibifities of rainwater harvesting.
23. Agreement/ Consent between project propenent and competent authority/ landowner for
haulage road from jease site to link road. :
24, f_atest technology {water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.
25. As per the proposed plan, plantation with area specific plant species, number of planis 1o be
planted and report of green belt development to be submitted to the concerning department
26. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.
27. Submit the Hydrological study report of lease area that the quantity ziven in Let will be mined
withaut affecting the geo-hydrology of the River,

28. The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less. _
29. At the time of operation, project proponent will comply with all the guidelines is
Government of India/State Govt./District Administration related to Covid-19.
30. Environment management in according to environmental status and impact of the project.
- 31, During the school opening and closing time transportaticn of minerals will be restricteg,
37. Selection of plants for green belt should be on the basis of pollution remagvat inde
proponent should ensure survival of tree saplings. Mortality should be replaced fro
33, ;r;;cr;ining activity should be carried out in-stream char{nei as per SSMIMG, 2015,
34. pakkamotorabie haul road to he maintained by tfne project propm}ent.
35, A separate Environmental Management Cell ?mth suitat?ie qualified personnel shali be
under the control of a Senior Executive, who will Irepurt dsreﬁt!y to the Head of the Organi,
36, Permission from the com petent authority rega rding E\fa cuation routt‘a shnul'd be taken,
37. One month monitoring report of the area for air quai:tg, watea: quality, Noise level. Besides fiora
2 fauna should be examined twice a week and be submtttfad within 45 days for a record,
38, Provision for cylinder to workers shoui-d be made for‘co;ktng,
35. The capacity of trucks/tractor for ioading purpose will be In tonnes as per Transport Department

i Government,
i orms and standard fixed by the . |
40 igf,';zifgm kaccha is to be made motarable and tree saplings to be planted on both sides of

' i +he haul road shall be more than @ meter., .
41 ::;;Ziif;ﬁ:;fg:uid be planted according to CPCB guidelines and In consuitation with ocal

Divisional Forest Officer.

sued by

Xa Pfﬂjgct
m time to

set-up
ation.
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.2 the project proponent shall In 2 years conduet detatied replenishmant study duly authenticated
by @ QCI-NABEY aceredited consuitant, and the District Mines Officer. |

4 1. trovision for two Lellety and hand pumps shioufd be made 5t nining site.

44 Drinkmg water for workers would e provided by tankers, : ) .

A%, Mining shoultthe done by Bar scalping methuds extraction {typleally 0.3 -0.6 mor 3 - 2 §t) a3 per
sdainabile sand mining management guldelines 2016, ‘

a6, Abutler/sate zone shall be maintained from the habltation as per mining guidelines.

a7. Corparate Environmental Responsibltity (CER) plan shall be prapared by the project proponent
aud the detalls of the varlous heads of expenditure to be subimitted 25 per the puidelines
provided in the recent CER notification No. 22-65/2017-1A18 dated 01/05/2018,

48. Health/insurance card, Medical clalm, regular health check-up camps, faciiities shall be provided
to the regular/temporary/Contractual or any hase workers. Copy of receipt shall be produced to
the Directorate of Environment slong with the compliance report.

49. Measure for conservation of waler through rainwater harvesting and cleaning and maintenance
of natural surface water bedies of the neorhy areas may bea considered as one of the activity in
CLR, ' :

50, the excavated mining materlal should be carried and transported in such 2 way that no
obstruction o the free flow of water takes place, Suitable meastre should be taken and details
to be provided to concern Department, ' '

1, Submit annual repienishment report certiffed by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity [
production levels shall be decreased / stopped accordingly till the replenishment is completed.

52. The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of Nations! board for wild life
under the provision of Wildlife {Protection} Act, 1972 shall be abtained before commencement
of work. '

531 in future this lease area becomes part of cluster of cqual to or more than 05 ha. then
additional conditions bascd on the EIA shall be imposed. The lease holder shall mandatorily
{oliow cluster conditions ctherwise it wilt amount to violation of E.C. conditions. if the certificate
related to cluster provided by the competent authority is found false or Incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster certificate.

54. Project faling within 10 KM area of Witd Life Sanctuary is to obtain a clearance from National

Board Wild Life (NBWL] cven if the coo-sensitive zone is not earmarked.

.To avoid ponding cffect and adverse environmental conditions for sand mining in area,

progressive mining should be done as per sustainable sand mining management guldelines 2016.

56. In case it has been found that the E.C. obtained by providing incorrect informmtion, submitting

mat the distance between the two adjolning mines is greater than 500mt. and area is less than
65 ha, but factually the distance Is {ass than 500 mt and the mine is located In cluster of area
equal or more than 05 ha, the £.C tssued will stand revoked. - .

57, The project proponent shall In 2 years conduct detalled replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midierm review of conditions of Environmental Clearance.

%8, The mining work will be epen-cast and manual/semi mechanized (subject to arders), Heavy
machine such as excavator, scaoper etc. should not be employed for m.%ning' purpose, No
drilling/blasting should be Involved atany stage,

59. It shali be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is loss, shall be feft on both the banks of precise area to control and avoid erosion of
river hank. The mining Is confined to extraction of sand/moram from the river bank only.

60. The project proponent shall undertake adequate safeguard measures during extraction of river

bank materfal and ensure that dug to this activily the hydro-geological regime of the surrounding
asea shall not be affected.
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nt Impact «Awssﬁcgﬁmcnt Authority, Uttar Pradesh

F -

Mrectorate of Paviromment, UR
Vinret Khamd |Gt Higas, L koo IO HHD
Phone i-5011.75005 541, Far - 91 310 D044y
¥ mmadd ¢ dorenplin@yationy Lot

Welnite wwwr sebap o

T, :
. Shiri Surenden Kumar,
§/o Late Shel Shtumurtt Bhar,
#/o: VHI- Berud, Post - Garapur
Tehshi - Phoolpur, District « Prayageal, (U.2)

331 Nam":?;\.\5,.‘...“..{[Parvn}5[lAﬁ!.‘iﬁ!}i}!kﬂzz Dater Derember, 2022

@ks_ﬁmmﬂmgnﬁmﬁnvjm&nmiai_c!camnw,!m_iig_ovamtimcrg_lﬁmmﬁﬂ@liiﬁinmwwJzi
yamuna, at Khand No 14, Villone - Baswaar, Tehsll: Knechhina, Districs-Prayagrak

acforence- MoEFCT Proposal no- SIAZUP/MIN/293074/2022 B SEIAA, ULP Hlie noe 3589

Dear Skt .
This ks with referance to your applleation [ latier dated 18-10-
subject. The matter was considered by 699" SEAC in meeting held on 03-
meeting held on 29-11-2022, '
A preseatation was made by the project proponent along with thet
Servicing Environment and development. The project proponent requosten
_the environmental cloarance jetter dated 08/03/2018 as per details plven below!
1. | On-line praposat No. "] SiAup/miIn/293074/2022
2. | File No. aliotted by SEIAA, UP 3080 C e
3. MName of Pmpcs\éﬁ”{ ) Shri Surendra Kumar Sjo Late Shri Shivmueti Bhartd
4, Full correspondence address of /o Vill- Berud, Post - Garapuc
proponent and mobile no. Tehsil - Phoolpur, District = prayagral{U.P}
mMobile no, ~ 9918645074
£ maliiD - sumn__f_%r_q_&;g_r;ai@pnxalt.rgsm
[nvironmental clearance for ordinary sand mining
fram river bed of ¥Yamuna, al Khand No. 14, Area —
469 ha at Village -Baswaar, Tehsil- Karchhana,
District- Prayagral, Uttar Pradesh of Shri Surendra
Kumar.
Khand No.- 14

7037 on shove mentioned
11-2022 and B7Hth SL1AA ire

¢ consultant MAfs paramarsh
the comiitee O amend

5. Name of Project

6. Project Location { plot. Khasra/Gata

Ne.) )
7. | Name of River B Yamung - :
8. | Name of Village Village — Baswaar e
1 9. | Tehsi Karchibana ‘ '
10. ‘_Qjétfict._ﬁ_w . Prayagryj .

_ﬁgpdeofrum Mining Project -
[ 4.69 ha

Highest 'mfAL - 70.00 mRL
Lowest mAL - 65 00 mfit

Point Latitude N

Name of Minor Mineral

17, | Sanctioned Lease Area {in Ha )
13, | Max. & Min mRL within jease area

14, | Pittar Coordinates {Verificd by DMO)

A TISTMO.A0TN

81°47°57.10°¢

B 25°32°40 20N

81°47'55.20°0

C 25°23°G3 50"

81°47'55.90"F_

- ' ol I 752306 80"N | 8174800.20"E

.| Total Geological Reserves ) 1,26,817 m’ .
16. | Total Mineable Reserve TV 70454 T
17. | Total Proposed Production 1,52,270 m{5 years}

70,454 m’ per annum

15 Sanctigned Period of Mine lease Plan Perfad 5 vears

g&: . (18, | Proposed Production fyear {as per Lol}
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immthwﬂgmam%mu_@rmmq. Rrsting

7Y sand mining from river i dofy BT Khy A

/ ) . %ﬂkﬁi e B wﬂm-:&%

? T20. | Method of Mining
%————:—M

B opmen ey T e _
21, - Ho.of W“"‘ﬁfNﬁrWM
22, :Type oftang 17

23| Deoth of Mining | Govt/Non forest (and _

; 1.5m -
24, i Nearsqr Metaliedg foad fro o S el A
T et C m site
5. | Water Requiremen; 1.00 km

: B e

Drinkin

Stppression of dust

e 2A0KD
Plantatian - 2.80 KLD
Others {if any)

| Jthe ~ .04 KLD
bl Name of Q) Actre -

: - 540KLD
dited Consultant Paramarsh Servic i t and devel
with Gt - o arsh Servicing Environment and development
: Q d N,ﬂ and nériagd of validity, NABET/EIA/2124 RA 0224, valid till -01 May 2024
7. | Anylitigation beading against the N

project orland in any court

28. | Details of 500 m Cluster Certificata

- Letter No— 413 niif2022-23, dated 15/05/2022
verified by Mining Qfficer ° /<hani/ 4
28. | Details oftegse Area in approved BSR | Seriatno. 14, invillage -, Page ng. 55
38. | Project Cost 1.00 Crore
31 Proposed CER cost

et

e rais ]

- 2.00KLD

2.00 Lacs
32, i lengthand breadth of Hauj Road Lenath - 0,55 km, Breadth— 6.00 m
33. | No.of Tress ta be Planted 500

The committee ang SEHAA discussed the matter and recommended to amend the
environmental clearance letter ne,

229/?3%[5&9&'3989{2618, dated 08/03/201R8 as per ahove
project detwiis. The amended envir

onmental cearance is valid up to 07-03-2023. The SEIAA also
stipulated foliowing additional conditions:

Additional Conditions:
SECRIONS] Canditions:

1.

[ o ipon e i Ay, iy

Yalidity period of this £C is § years frorm the date of issue as the Lol has been issued for 2 period of
5 years or co-terminus with the validity of current mine plan or current lease period whichever Is
earlier. After this period the EC will become null and void,

in the absence of replenishment study, in compliance of Hon®
initinlly the EC will be operational till 31.12.2022, Permiss
limited to quantity and area mentioned in Lot ar mining
mineable depth will be limited to as approved in the mini
For subsequent years, Project Froporent shall submit fr _
UP for amendment in £C for mineable quantity and maximum permissible depth for mining based
en scientific findings of replenishment study. Such study shall be placed before SEAC for appraisat
for next three years to assess rate of deposition and accordingly, mineable praduction tapacity
and depth can be prescribed hased on trends analysis, provided &t is found scientifically
satisfactory by the SEAC. The placing of the study report SEAC is mandatory for initial three years,
4. Acertifi

cate from Forest Department shall be obtained that no forest land is involved in mining or
3% & roule and if forest land is involved the project proponent s

Hail obtain forest clearance and
Permission of Centrat and State Government as per the provisions of Forest {ronservation} Ac;,
1980 and submy before the start of work,

ble NGT Order dated 08.05.2022
ible quantity and srea shall be strictly
plan, whichever is lasser, and maximum
g pian.

esh annual replenishment Study to SEfAA,

5. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
2re3 and any other aren which may have been disturbed due to thelr mining activities and restore
. the land 19 3 con

dition which is fit for growth of fodder,

¥ the proposed Project is situated in notified area ofg
NEW wells for Bround water extraction
Fom alternate water saurces oty
the ompetent autharity shay be

-

flora fauna ele.

reund water extraction, where creation of
Is not sliowed, requirement of fresh water sha!i' befmer
e than ground water or tegally valid source and permission from

obtained to use it.
e '
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mwﬁ@mﬁpsmﬁmmiﬂ Cleatanse for Provotad Qcinary y

and nilniog lrom vver Bed ot ¥, | -
Toll: Kagshhan, D provoarn, - oo 8 h04 o 1 Ylieat. Banvessr,

1. project Proponent sh?utd submit action plan for carrying oul plantation at least @1,000 plants /
thaof iea}se area. In this casa, PP shoult prepare a plan, duly approved cither by Forest, Departmont
of HQ““E‘MWE Department, for planting al least 5,000 plants, clther on government land or
community land, within a perlphery of 5 km from the boundary of the lease ares slong with

prmf{sior& for maintenance for 5 years. Survival of plants sheuld not be less than the survival rata
notified by Ultar Pradesh Forest Department otherwise it wil
condition.

f he treated as viclation of £C

In consuttation with District Environment Authority or an Authority nominated by concerned D,
project proponent will prepared a conservalion and management plan for rejuvenation and
managenent of water bodles having total surface area of more than 25- ha. runds for the same

will be kept in a separate bank account and six monthly compflance status will be presented by
project proponent before the nominated authority in the District.
9. Department of Geology and Mines, Government of Uttar Pradesh and 7 or concerned district

administration, before releasing the security depesit to Project Proponent wili ensure that Project
praponent has fully complied with the EC conditions. Non-compliance, if any, should be reported
to UPSPCB for appropriate legal action and recovery of compensation. '

10. Any application for transfer of this EC, during s vafidity perlod unlese 1t is cancelled hy a
competent authority, has 1o be necessarily accompanied with status of compliance of EC
conditions duly certified by RO, MoEFCC, Soi, Lucknow. .

11. i the air quality detediorates due to mining, then District Administration & Direciprate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring air
quality and mining should commence only when air quality attains the prescribed standards.

Hest ail the content of Environmental Clearance environmental clearance no. letter no.
. 229/ParyafSEAC/3982/2018, dated 08/03/2018 shalf remain the same, -

Any appeal against this EC shall fie with the National Green Tribunal, if preferred, within e period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

{Ajay Kumar Sharma}
_ — : Mamber Secretary, SEIAA
MO esrmveennzeenane .. /ParyafSEIAAF3889/2019 dated: As above
fopy, through emall, for information and necessary action to —

1. The Principat Sccretary, Department of Environment, Forest and Climate Change, Government
of Uttar Prodesh, Luchnow {email soenvups@: editinall.com) '

2. loint Secretary, Ministry of Environment, Forest and CHmate Change, Government of india,
3rd Fioor, Prithvi-Block, indira Far}va\earan Bhawan, Jor Bagh Road, New Delhi-110003 {email
—sudhear.ch@pov.in) -

3. Deputy Director General of Forests {C), integrated Reglonal Gffice, Milnistry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Foer, Sector “H”, Aliga ni, Lucknow —
226020 {email ~ rocz lko-mef@nic.in) .

4., District Magistrate Prayagrai.

5.

Member Secretary, Uttar Pradesh Follution Contral Board, TC-12V, Paryavaran Bhawan,

Vibhutl Khand, Gomti Nagar, Lucknow-226010 {emait ~ ms@uopch.com)
6.

Copy to Web Master for uploading on PARWESH Portal.
Copy for Guard Fite.

(Ajay Kumar Sharma}
Member Secretary, SEIAA
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Uttar Pradesh

Tarey

Directorate of Environment, UP.
Vineet Khand-1, Gomti Nagar, Lucknow-226 010

< nrsin Phone191-523-2300 543, Fax191-522-2300 543
{ ‘:.hgrq{ o(}d{@ta Q{) in E-mail: damp]kn@yﬁaa.m
T Yebsite: wanesciaaupin
10,

Shit Summira Kunar

Sfolates vy Bartiya,

&fo Usiiage»&e;ui Tehsil-Phoolpur,
D;stract-Aliahabad U.P.-212402

Ref.No, 7.7  ParyalSERC/3839/2018

pste OF  farch, 2018

Sub: Envirenmental Clearance for Sand/Mining from River bed of Yamuna at khand No.- 14, at Viliage.
Baswar, Tehsil- Karchhana, Dlstnct-m[ahabaﬁ, (Leased Area-12.00 Ha}3 5t
Dear Sir,

lease rafer to yaur applicationfietter dated 24-91-2018, 31-01-2018, D1-02-2018, 15-02-2018

addressed 1 thz Serrotory, SEAC, Directorate of Environment, U. P. The State Level Expert Appraisal
Committee considered the ratter in ts meetings held on dzted 31-01- 2018, 07-D2-2018 & 22-02-2018.

A presentation was made by Shri Strendra Kumar, project pmpenem along with their consultant
Wfs Paramarsh {Servicing Environment and Development) with ROP indra Singh. The proponent, through
the documents submitted 2nd the presentation made, Informed the committes that:-

1- The emvironmental clearanca is sought for Sand Mining from River Bed of Yamuna at Khind no-
14, at Wilage- Baswar, Tehsik Karchhana, dictrict- Allzhabad, U.P, Ares- 12,00ha,

2- Project Detafls-

.
opmingans 1l
T e,

i 1. Ondine proposal Mo, SIAAUR/MIN/ 722502018
12, file Mo. sliotted by STAA, UP 3035
. Name of Proponent Shei Surendry Kumar ]
4, Fulicorrespondence address of propnnent and Shei Surendra Kumar 3/o Late Shqmunl Shartiya Rfor X
mabile no. Village- Bared, Tebsil - Phootpur, District- Aliahabad,
Utyar Pradesh, .
5, Name of Praject Shi Surendra Kumar 1
6. Project location. t?ioziKhasra[Gata M) 14
7. Name of River Yamuna .
8. ' riame of Village Haswar -
9. Tehsi Karchhana _ i
10, District Allahabad -
11, Mame of Miror Mineral Sand winipd
12, Santtioned Lease Area {in Ha. ) nmhﬁ_}z& §4 Atres} 1
) 3. #inesble Atea fin Ha, ) 7 sTTrte T — i
' |
14, Zerolevel mAL . STy F —
15 Max. & Min mrl withinlesse srea - Highest mALis 7035 T -
. L. lowest mBLIs 7515 ! -
15. Pillar Coordinates {Verified by DMO} Flar :
. iliar Ho. L longitude - |
B BSREN AT EITE
g 25:22.533'1\‘ | 81°37.907¢
g _ i—;ggﬂﬁ | BTAR.00%E
7. Total Cealopical Reserves 3,53,210 07 == h‘ Brarsare
18. Total Mineable Reserves in LO| A — ]
9. Proposed Froductionfyear s

20. Tetal Proposed Production .
{ 1. Sanctioned Pesiod of Ming losse

i
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r SandfMilnins from Rives by l‘:’ mu& - Baswar, To
: na % khad No.. 14, at Village: Baswas, Tohsit- Karchhang, Dletrict Allahahad,

22, Production of mune/day

.

{Loased Areasi2 00 Hal

23. Wethod of Mining gu.sz LS ,
T4, No. of working days pencast/ Sem-Mechanized / Manual
o Working I 250 Days :
5, ‘Working hours/day PYTATYCIoN | -
6. No. Of workers 5 L
7. No. i ’ p
X 27. No. Of velicies movement/day %0 truck
28, Type of Lund :
. ~ - Govi, Land
R 1725, Ultimate Depth of Mining 70
! 136, wearest metalled road from site - YT IR .
| V31, Water Requirement SURPOSE REQUIREMENT {1L0)
Orinking 2,00
Suppression of dust 2.40
Plantation 2.00
: osers {if any) 6.00
. Tatal 540 i
F\z. Name of Q0 Accredited Constitant with paramarsh {Servidng Eavironment angd neveloprnent}
i 108
\ Qli o’ 018 S
period of valioity.
Fﬁ. Aay litigation perding against the project of fandin  § Na
30y tourt ‘
Ffl. Details of 500 m Cluster Map & cortificate veeified telter No-t938  dated 20.01.2018
By Mining Qfficer .
- {735, Details of Lease Arealn approved BSR- Page Ho- 55 Table No-21 serll na- 14
‘ f35. Propused C5R cost - B 5.00 jacs
- 1 37. Proposed EMP st Capital (Rel-3, 10,000
Recursing/years- §,40,000
| 38._tength and breadth of Haul Road InI5mandom

3. The mining would.pe restricted 1o unsalurated zone anly above the phreatic water table and wili
not intersact the ground water table at any point of time, o .

&- This project doesnot stiract zny of the general conditions appticable on mir tag projects specified
in £1A dotification 14069/ 2006.

5. The mining cperation wilt not e carried out in safety zone of any bridge ur embanknient or
evo-fragile zone suth as habitat of any wild fauna,

& Thera i no Btigation pending in any coust reparding this project,

7- The pxu}ect proposst falls under cotegory-1{a] of E1A Netilication, 2008 {us anended).

&

sasad on the recommendatips of the State Level Expert Appraical Committze {meeting held on

22/02/2018) on the apove 53 1project, the State tevel Environment impad '
o o $563 3 J
bl 2 ol $ Assessmant Futhority

#E51mavig, has dechied To,grant the Environmnental Clearance 1o the titie

project for coliection o Lﬁﬁ.ﬁ.ﬁﬂ_@z{eai‘is nraposed fram rining lease area 12.0 Ha subjest 1o effective

implemeéntation of the fomuwing Enaral Lontinens and specific contditons:
General Conditionst

1. This environmantal clearance is subject to atiotment of mi favor i
- by District Administration/Mining Department, viring jease in favoux of groject aeponent
3. Fprest clearance shall he taken by the proponent as necessary underiaw,
3,  Anychasge in mining ares, khasea numbers, entailiog capacity addition with ch:mg{: in progass and
or mining techiuniogy, modernization and seope of working shall again requive prior Eni&mnmem'\%
Clearance 35 por the provisians of £1A Natilication, 2006 {as anended). '
p-grise mining aren will he jointly demareated at site by project proponent and officiais of
Mining/Revenue department prigr to starting of mining operations, Such site plan duly verified by
competent authority along-with copy of the Envirormental Clrarance letter wil ‘.;e displayed on 8

[y
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£ §.C.for Sand/icing from Biver Led of Yaruna at Khand Mo 14, 3t Vilce- Basyar, Tehsl Karchhao, Disrct-Alhabad,
[ o - _ L K A, DistrlctAl
: . (Leased Area-12.00 Hal
T::;‘:;t&’ board at ﬂ}e site, A copy of site plan will also be submitted to SEIAA withina pe riod of 02
- i Klining and loading shall be done only within day hours time.

> Mo mining shall be carried out In the safety 2one of any bridge and/or embankment.

t shall be ensured that standards related to amblent air quality/efflaént 95 prggertbed by “‘3
Minkstry of Environment & Forests are strictly cofnpifed with, Water sprinkers; and other dust
eontrot majors should be applied to ale-tare of dust fencfated during ining operation- Sprinkling -

of witer on hau toads 1B tontrol dust wilt be ensurdd by the project proponent:

8. Al tecessary statutBry: clearonces shall be ohalied before start of mining*'opgﬁgrtioas. i this .
condition 15 violated, the dearance shali e automaticatly deemed 10 have beer cas}.r.‘-ehad.
‘ -5, Parking of véliicles shodid not be reade on public placEs. " o of ot ;
10, Mo, weafelfing will b done o the leased ares; BHcept only with the permission 0¢ T
Debartment, S A x
1L No widiie habitat Will b infringed. : ) -
; ‘ i ; { rying 561l
1. i hallbe dasured that Bxcavationr of reinoy m[l_‘iﬂﬁll floes et disturh or change %'a__gmdé ying o
ciaracteridtics of the fivar bed fhasin, where wininl i tarred out. g L
; ’ p : : ¢, velotity
43, 1 shall be ensured that mining pperation of sand/Morarm wil a0t in any way ¢ st_l{rb th iy
. andflow pattern of th fiver water significantiy. = s ety
14, Wshallbe ansured that there isno fauna dependarit o1 the river }:'ed or Breas"d'c;féte!?f;“fheiﬁd S
nesting. A report"én e same, vetted by the competent authoity shall be supm .
pCE and SEIAA within {2 months. _
15, Brimary survey of flora Jnd fauna shall be carred out and data shall be submitted 10 the RO, PC3
and SEIAA within s mwoenths. o L ;h§
16. vydro-geologicat study shalt be carvied owt by @ reputed orgama::unfmshmte within si% mcs}r
and estabiish that miving in the said area will ot adversely affect the prountd Waler reg‘sme. 5\_3
report shall b2 subniitted 1o the RO, pCl and SEIAA within i months. In a8 adverse impact is
058 pved Janticigated, mining shalt not e garried out. . B
; 17, Adequale protection against dust and other qui;aﬁmentai pollution due 10 wfmmg shail be made
' so that the nabitations §if any} tiose by the loase area are RGL adversai\;_affacted. The stam_s .f.sf
i imptementation of measures taken shalt be reporiad 0 the RO, UPPCR :)md SEIAA and this sctivity’
! chould be completed before the start of sand mining. W
B 18, HNeed-based assessment for the neathy villages shalt be conducted to study GCORDMIC MEASUes
% which can belp jmproving the quaity of life of economicaliy weaker section of sodiety. Inconie
! generating projects/toals sych as develppment of Tndder far

m, feuit beasing orchards, vorational

wainiag ote, can form @ part of such program me. The projest propanent shatt provide separate

!
; budget for ~smnunity development activities and income generating PrOETaITREs.
! 168, Green fover develgpment shali be carvied out faliowing CPCB guidelines inchuling s
! _speciesand in consultatipn wilth tha tecal DEO/Horitculture OFF :
Pl : y
I .

|

etection of plant

cef. .

0. Separate-stock piles shall be malntainadfor Brtavatett ooy soil I ary, and the jop soil should be
! utilized for greed coverfiree plantation. v
; 41, Dispensary facllities for first-ald shalt be provided at site,
2. An Ervironmantal Audit shoe

1

!

z,

to the SEiAR,

93, The District Mining Officer sheuld quartesly monttor compliance of the stipulatec conditions. The

project pr:rqonent will extend full rooperation 1o Lhe Distict Mining Officer by furnishing the

raquisite dataf informationfmonitoring reparts. In.case of aty v
quisite & D . v vinlations of s : i
Bistrict Minlng Officer will report (o SEIAA, ’ pulated conditfons the

S 24, Tha project proponent shalf submit s mpmibly re  gtat ‘

- ! 2 . ports on the status i
\ supuiaxef:t swvironmental dlearance cunditions lichrding resuits of m-mﬁmregfﬁmmplm? p ; f ;hg
! soft eopies) to the SEIAA, the Plstrict Oificer-a ata (hoth 18 120

- i the respetliv
Poliution Controf Board by dst hune and Ja(fee h\mn’r ;;Mh\e Reglonal Office of the State

id be annually carried out during the operational phase and sulymitted

page3of8
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. for Sand/Miving from Nieer bed of ¥y “ et
r 1 hed of Yemung gt om0, 14, 54 Village: G3swar, Tehh Kaschban, DistrichAtbiabad, '
' {tensed Aren 200 Mz} =

%, A COD.‘!.ﬁf the clearance letter shalt be sent by the proponent to concerned Panchayat, Zita Pasisad/ )
Municipal Corperation and Urban Local Body.

6. ‘{rz}nspotxatteﬁ of materlals shalt be done by covering tie trucks / tractors with tarpaulin or other -
suitable mechanism 1o avoid fugitive emissions and spiffage of mineralfdust,

27, Waste water, from temporary habitation campus be properly collected & tredted before
discharping into water bodies the treated efffuent should conform to the standards prestribed by
MoEF/CPCE. . :

78, Measures shall be taken for control of noise level to the limits prescribed by CR.LE.

9. pecial Measutes shall be adopred to protect the nearby settiements from ta2 impacts ef mming
acwvities, Matmtenance of Village roads through which transpartation of minor minerals i to be

undertaken, shell be carried-out by the project proponent reguiarly at his 0wn expenses.
30. Measuce for prevention & conteal of soll erosion and management of silt shalf be undertzken.
protection of dumps against edosion, if any,

shalt be corried-out with geo textile matiing or other
suitabiie material, .

31, Under corporate social respoisibiiity 2 sum of 5% of the tatal project cost of total income

whichever Is higher is to be earmarked for total lease period. fts budget Is to be 5eparat.eiv
aintained. CSR component shall be prepared based on nead of focal habitant, Income geae_r?tmg
measures which can help in upliftnent of poor section of spciety, consistent with the traditional

siatis of the people shall be identified, The programme (an include activities such as development
of fodde- farm, fruit bearing ovchards, free distribution of sapkeless Chula &1C,

Possibility for adopting nearest theee villages shofl be explored and details pf civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from tha date of ssuznce of Environment (learance.

a3, The funds sarmarked for envijonmental protaction measures should be kept in separate account
and should not be diverted for other purposs, Year wise expenditure should be reported to the

Ministry of Environment and Forests ang Tts Regiona! Oifice tocated 2t tucknow, SEiAs, U.P and
UPPLE, *

34, Action plan with raspect 10 suppestionfimprovement and recommendations matle and agreed
guring Public Hearing shall be submitted to the District mines Officer, concern Regionat Officer of
1opCa and SEIAA within 02 months.

3.

15, Envircnmental clearance s sulject 1o phiaining dearance under the Wililife {Protection) Act, 1972

from the competent authority, if_a;};:licah!e 1o this project.
16, ‘The proponent shafl observe every 15 day for nesting of any turtls in the prea. Based on the
observations so madle, if turtle nésting is observed, wecessary safeguard measures shall be taken in
consultation with the State Wililiife Department. For the purpose, awateness shall be created
amongst the worlers about the esting sites 5o that such sites, if any, are identified by the worders
guring operations of the mine for taling required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting drea Is undisturbed,
The prolect proponent shall undertake alequate safeguard nieasurés dutinp extraction B;si\ier bed
material and ensura that duz 1 this aetivity the hydro geologicat regime of the surrounding ares

3%

shali not be affecied. f
.38, The project proponent shall chtdin fecassary prior permisslon of thelcompetent Autharities for
withdrawal of requisite quantity of water {surface water and groundwater), tenuiced for the
project.
39.  Appropriate mitigative measures shalf be taken to prevent pollution of the river in consultation

with the State Pollution Control Board, It shall be ensured that thera is o leskape of ofl and grease
in the rivar from the vehicles usad for trsnsportation,
40,

Vehicuiar amissions shall be lept under control and regularly monltored, The vebides carrying the
mineral shzll not be overloaded,

41, Provision shall be made for the housing of construction labour within the' site with aif necessary
infrastructure and fazifitles such a3 fuel for cooking, mabile toilets, moblle ST, sofi: drinking water,
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£.¢. for suost/EAiolng teom Niver bed of Yamunp a1 i

e Moo 14, af Vilaze: oy ,
{{gas0d Arpr<12.00 Ha) zﬁgmmmﬂrmmm

medicat health core, cré
, Gréche ole, {MoEF dircul
’ ar Dated ; 12.09-2008 i i
0 g;c; :é:it;z :i:!kimv‘a the iiving conditions of construciion labour 1 site). reprding sdputon o
Personne! ¢ wut;gﬁg@ﬁusly areas shauld vicar protective respiratery devices ar d they should 3150
e o smvgﬂiané quate {ralning and Information on safety and health aspects. Occupational
o proaram of the workers should be undertaken periodicaily to ebserve any

. ¢ont
oA a:;;“:{‘i::ﬂti!:ﬁipasuie to dust and take corrective measures, f needed. ‘
parishad/ M arance letier chall be sant by the proponent 10 ccﬁcemed panchayat, Zila
uniclpal Corporation, Urban Local Body and the {ocal HGO, if any, from yrhom
supgestlons/ represeiitations, If any, ware received while processing the proposal. The dlearance
a4 E&i&er shail lso be put on the website of the Contpany by the proponent.

: e environmental statement for each financial year ending 31st Marchyin Form-V as Is mandated
w0 be submitted by the project proponent to the concerned State Polfution Control Board a5
vreseribed wnder the Eavironment (Protection) Rules, 1986, a3 amended subzequently, shall also
be put cn the website of the company along with the status of compliance of environmental
clearance conditions and shal also he sent to the Regianal Qifice of the Ministr; of Environment

ant! Forests, Lucknow by g-mail,
A%, The green qover deveiopmeutltrée plantation is to be done in an 2R3 pquivalent 10 20% of the
1otal laased’area cither ab ¢iyar bank or atong rozd cide {Avenue plantation}.
&5. Debris {rom the river bed will be collected and stared at secured place and ma’
strengthen the embankmant.

a7, Safety measures i0 e taken
given, which would also Include measure for trestment ¢
snake.

48, Periodical and Aanual medical ©

uynder ESf as per ruie. -

he utilized for

for the safety of the peopte working at the mine lease ared should be
§ bite of puisonous reptifefinsect itke

tinckup of workers as pef Mines Att and they should be rovered

specific Condittons

The project proponent shall insure that If the project ared fzlls within the eco-sensitive 20RE of

; 1.
National parly/ Sancluary prior permission of statuaty commitiee of National board for wiid fife
: under the provision of Wikiiife (Protection} Act, 1972 shall be abtained ‘before commencement of
work. .
3. Project praponent should ensure survivel of tree samplings. Martality should be replaced from time
to time, ; :

3, Site pho!c:graphs shouldbe submitter with date and time within 15 days.
4. One month menitoriag report of the area for air quality, water quality, Noise level, Flora& Fauoa
stiould be conducted twice 2 week and be submitted within 45 days for a record. e

Provision for cylinder to workers shouid be made for cooking.
5. The capacity of trucks/tractor for loeding purpose wiit be in fonnes as per Tfénspcrt Department

applicable normsand standard fxed by the Guvernment. - .
7. Provide svitable mask 1o the worker. .
5. gppraa;h road kaccha Is to he made motarsble and tree samplings 1o be planted on both sides of
vt road.
9, indigenous plants should be planted according to CPCE guidelines i
ant o wi
inigenous plant S in c@nsultatgon with local
10, The project proponent shalt In 2 years conduct dotalied : f
| replenishment study duly authenticated
3 QC-NABET accradited consultant, an}i the District Mines Ofticer which shall‘;orm' the b t? fb y
midte-m review of conditions of Environmentat Clearance. I : ¢ basis or
11, PBrovision for two toilets and hand pumps should be made at minkng site
3;; i:;iaiking; water for workers would be grovided hy tankers -
. iring should be done Bar scalping or sikiming.mueth '
. giricidy H
as per susizinable sand mining managemd _@fﬂ'& g exraction typically 0.3 0.6 mor - 210
1. Abulfer/safe zone shall be maintained § :
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khind o 14, 3 illew- By
Total Project ¢ | vty A0, Dl At
15 Total Projact Cost fias been sy ‘
N submvitied '
be executed with Inst d as Rs, 3 crore, A ;

: / allasion of fi ore. A TSR plan with mi .
construction of two numbe:l ?fgi;:; *“and t};mps for drinking water, soia‘rﬁfiiz;:gﬁgjgﬁhf“m ©
detalls of veneficla _ els oty ﬁiirimag{; schoo! ' 01 streets,

fary and oo} with name displaved
submitted to Directorste agri?:“?radhan along with phone number, piafagri;f:fg;ﬁffii
Allahabad, U.p, ) 35 10 the Distrlct maglstrate / Chief ‘Pevelopment officers,

16, Detall of works und : )

e

Directorate 25 wall a; f:‘:igf;izh has 1o be executed as above s to be submitted with an affidavit to
. strict maglstrate / Chief Develapment officers, Allzhabiad, U.P.

Health/ nsurance "
card, Medica! claim, repufar heawth check-up camps, fachites shall be provided to

the regularftem '

porary/Contractual or any base work
. . ritars, Copy of Recelpt shall be produced to the
Directorate of Environment along with the compliance repariy ey

Measy, \
Sw{aafzf;;c:nzewat!oa of watar rainwater hurvesting and cleaning and maintenzance of natural
The ex‘cav ; Td pdles of the noarby areas may be consldered as one of the activity I C5R.

ated mining material should be corried and tra psported in such 3 way that no obstruction

ta the free fiow of water takes place, suitable measure to be taken and details fo be grovided to
concerned Depantment. : '

20, Width of the haul road hall be more than § meter,

21, Submit annua! replerishment report certified by an Juthorized agency. 1 case the replenishment is
lower then the approved rate af production, then the pining activily / production jevels shall be
decreased / stoppad accordingly till the replenishment is completad,

73, The Environmental clearance will be co-terminus with the mining lease period,

23, Project falling with in 10 KM area of Wikd Life Senctuary is to obtain & cleerance from National
Board Wild Life {NBWL] aven if the aco-sensitive zone is Aot garmarked. :

24. Toavold ponding effect ang adverse envirenmentsf eonditions for sand mining in Breg, progressive
mining should be dJone 2s per sustainable sand mining management guidefines 2016,

35, Geo coordinates should Dbe yerified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should Ga submitted o SEIAA/SEAC, Secretariat as earliest, i . .

26, Incaseithes been found that the BL. gbtained by providlng incatrect Information, submitiing that
the gistance between the two sdjoining mines [5 greater than 500mt. and srea Is less than 25ha,
but factually the distance s less than SO6 mt and the-mine is tocated In.cluster of srea equal of
more than 25ha, the £.C issued will stand revoked.

37, The project proponent shait "p 2 years conduct Jetatled replenishment study duly authenticated by
5 QUI-MABET accredited tonzultant, and the pistrict Mines Officer which shall form the basls for
midterea review of conditions of Environmeniai Cleasance.

55, The mining work wil be open-cist and manualfsemi machanized (subjeet o grder of Hon'ble
NGTitlog'bk Courls (sH. H_Ea.aw machine such as excavator, scodper el should not be emploved
for mipng purpose. No drilling/blasting should be Tnvolved at aty stage.

50, itshalt be ensured that there shatl be no miring of any type within G3 mor 1004 1f the width which-
ever i Jess, shall pe feft.on both the banjs-uf-precise area to control ad uvoid erosfon of river
bank. The mining js confined to axtraction of sand/morany from Ue river bank only.

30, The project proponent shall undertake adequate safeguard measures during extraction of siver

wank material and ensure that due to s aetivi " 3 .

araa shall not be affected, to this achlythe kydro-geclogiea regme of the surrounding

33, The profect proponent shall adhers to mining in conformivy to plan submitted {or the ovine lease
cenditions and the Rufes prescribed in this regard clearly showing the no wory zone in the mi
fease }.e. the distance from the bank of river to be left un-worked {Non miining area), distame?::ﬁ’

the bridges etc. ft shall be ensured that no minlng shall be carried out during the monsoon season

32, The projest proponant shall ensure that wherever deployment of labour attracts the Mines Act, the

provision thereof shall be stilctly followed,

13, The project proponani wilt provide.personal protective equl
. mant
adequate tralning and lnformation on e (PPE) ns

18,

1.

o~

f required, also provid
snfoty and heoith aspects, Periodical medical examination of

[
+
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Lt dnnd No.. 3, 5 Vitlage. o -
: easetArga, &Mﬁm%mrﬁmﬂm
the workers o ,
sthedule of h:ig?:ii;:;:::ﬁi;":c;iﬁi i;a carried out ang records maintainec. For the purpose,
3. The ciddeol parameters syeh, a5 PM1Q, ?;n?; Séig;t::; ggwa and followed accordingly.
wone shiall be monltored perlodical » 502
monitore

urth % in the ambient air within the impact
4 Y turther, quafity of

4 HTDS, DO, 4, Fecal Cony y

35,

y discharged water if any shalf also he
iy _ orm and Total Suspended Sofids {T5S}j.
Effective safoguard teasuras, such as regular water sprinkling shaﬂ(he c}arried out in critical areas
vrane 1o al pallution ang having bigh fevels of particulate matter such as foading and unloading
point and all trapsiar points, Extensive water sprinkling shall be'carried out on haus roads.
36, W should be ensured that the Ambi

\he Central Pollution Control Boarg
EY)

ent Alr Quality parameters conform to the norms prescribed by
in this regard.
The extended mining scheme wilt }
plan,

1e submitted by the proponent before expiry of present mining
38.  Four ambient alr quality-monttoring stations showd be established in the core zone as vell 38 in‘ thg
butfer 2one for monitoring PMA10, PMZ5, 502 and NOX. Location of the stations s?ouid be defxd?}d
based on the meteorological.dats, topographical features and en.virunmentaiﬁy, andfmlogsf‘v
sensitive targets and frequency of 1aonitoring should be undertaken m consultation with theSiate
Poliution Control Board,
Common road for transportation

39,

1
¥
o} nineral is to he mzintained collectively, Totat-cost will be
sharedfworked out on the basis of lease area amor.g users.
43,

Proponent will provide adequate éanitary facifity in the form-of mobile toilets to the lsbours
engaged for the project worl.

a1, Schd waste material viz,, gitkha pouchs, plastic bags, glasses eic. to be generated curing preject
l activity will be separately storage In b.ns and managed as per Solid Waste Managemeant rules.
42, Greenateafbelito be developed along haulege road In consultation of Gram Sa_bhalpan:hyat._ .
43' Matural/customary paths used by villagers should aot be obstructed at any time by the activittes
’ propased under the project. .
44,

&
Dightal processtng of the entire lease area in the district using remote_ sensing techniqt_:e: should be.;
done regularly once In three years for monitoring the change of river cuurs# h\i Directorate o
Geology and Mining, Govt, of Uttar Pradesh. The record of such study 16 b2 malntained and raport
e submitted to Regional ollice of MoEF, SEIAA, U.B. and UPPCE. )
as. A copy of clearance lette will be marked to concemed Panchayat / local NGO, if any, irom whom
suggestion / ripraseatation has been received while processing the proposal. The cearance lattar
shall also be put o the website of the company.
- 46, State Polution Control Board shall display & copy of the ciearance tetier at the Ra
District industry Centre and Collector's office/Tehsdor’'s Office for 30 days,
a7.

gionat office,
The project authorities shall advertise at least in two local newspapers widely circulated, one of

which shalt be in the vernacular language of the locatity concerned, within 7 days of the issue of the -
clearanze letter Informing thay thg‘.;:ruiect has been accorded environmental ciearance and 2 copy
of the clesrance letter Is avatlable Wik thé Sthite Poltutich ‘Control Board and also atweb site of the
SEIAA at hitp://www selaaup.in and a copy of the same shall ba fo '
the Minlstry lotated in Lucknow, CPCB,-State PCR,
4B,

rwatded to t}*.e Regional Office of

The MoEF/SEIAA or any other wmgegent authority may alter/modify the above conditions or
stipulate any further condition In the interest of tnvironment protection.

Concenling factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may resul® in withdrawal of this

provisions of Environment {Protection) Act, 1985,

50,

clearance and attract actizn under the
Any appeal aga ast this environmenta! clearance
preferred, within a period of 30 da

shall tie with the National Green Tribunat, i
¥s as proseriber’ under Section 11 of the National Environment
Appeilate Authority Act, 1997,
51 Waste water from potable use be collected an
82, During the school opening and closing U

44,

R T
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et of Yamum 2t i No.» 14, ot Wilage- & _
' LkeméﬁWmm

3 A width of not fess than 50 B’ G vlties from
) mat nag
Ve gan ﬁ' mposar that mintng Will be done from river activitles fro 5 f; r
bank, A condition b } ‘ Vi m iver

bank, j

Y¥ou shall also ¢ |
nsure that the propo

* * s 1
requiredfprescrbed/idented undec an}z n[ ed slte Is pot a part of any no-duvelopment zone 8%
e Ao, 1o the oo 5; aw.di case of violation, this permissien shaff automaticafly deem to

spule on ownership or |
clearanca shall automatically deem to be cancelled porine - o the propsed e
The above st i i '
vt e stipulated c?ndttjons will be eiiforced Inter-atla, undar the provistans of the Water
revention eﬂtrol.cf Pollution) Act, 1974, the Air {Prevention & Control of Pellution) Act, 1983, the
. ent {Protection) Act, 1986 and the Public Liability insurance Act, 1991 aleng-with thelf
arae dments and rufes made there undar and aiso any other orders passed by the Hon'hle Caurs of Law

relating to the sublect matter,

The project proponent wilf have o submit apgroved plans @
conditions specified in the Ervironmentat Clearance within 02 months o
SEIAAMMOET reserves the right to revoke the eavironmental clearance,
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmenta

or modify the existing ones, if necessary.
soke further necessary action [n matter as per_provistons of Gazette
mg

This Is 1o recuest you 1o take
4709720086, as amended an

thiﬁcaticm o, 5.0 1533(E} dated 1
jbed In the areresaid-nc:iﬁ:at%an.

authority as presar
'

ad praposals incorporating the
f lssuance of this clearange. The

if conditfons stipulated are not
{ conditions

{Ashish Thwari}
tembar Secretory, SEIAA

Dafed: As ahova

Riafs MO orsssamesmstesess ;
copy for |nformation and nzeessary actlon to! R
| Secretary. Enviranment, 4.9 Govt, tachnow. )
Forests & Climate ﬂhang{e, Govt. of india,

1. The Principa
2, Advisor, A pivision, Ministr} of Environment,
indira Paryavaran Risawan, Jor-Bagh Road, Aliganj, New Delftd,
3. Additional Director Regional:Offfce, Ministry of Environment %Forests; {Central Region}
cactor-H, Aligan]. Lugknow. ' | !

gendriya Bhawaty, 5th Floer,
4. The Member saeretary, WP pollution Control Board, TC-1

ghand, Gomti Nagaf, Lucknow,
5. District Magistrate, Altahabad, U.P.
6, Director, Department of Geology & Mining, L.P, Lucknow.

7. Copy for Web mMaster/Guard file.

2V, Paryavaran Bha&_ag‘. Vibhuti

_(Asisish Tiwari)
piember Secretary, SEIAA
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tate L i
evel Environment impact Assessment Authority, Uttar Pradesh

Blrectorate of Envirenment, ULP.
Vinget Khand-1, Gomal Nagar, Lucknow- 226010

E-Mall- doeuptko@yahoo.com, selasup@yahon.com
Phone ao- 0522-2300541

Reference- :
MeTFCC Proposal no SIA/UP/MIN/448572/2023 & SEIAA, UP File no-8356

Sub: Fuvi

- v_;;“‘mﬂmenta’i Clearance for Proposed Ordinary Sand Mining ot Yamuna Riverbed Gata No.-
» Villape-Aadampur {Madaripur} to Sadivapur, Tehsil- Sadar, District- Pravagrai, U.P., {Leased

Arear 500 Ha),

Dear Sir,

This is with reference to your application f letter dated 12-10-2023 & 3(-10-2023 above

mengoned subject. The matter was considered by 804" SEAC in meeting held on 31-10-2023 and
T80T SEIAA In meeting held on 30-11-2023,

A presentation was made by the project pfaponent along with thelr consultant M/s
Geogreen Enviro House Pyt 1id to SEAC on 31-10-2023.

Project Details informed by the Project Proponent and their Consultant

The project propenent, through the documents and presentation gave {oliowing detalls
about their project—

1. The environmental clearance is sought for Qrdinary Sand Mining at Yamuna Riverbed Gata No.-
21, Viliage-Aadampur {Madaripur) ta'Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P,, {Leased
Area: 5.00 Hal. o

4 Salient features of the projectas submitted by ‘

. the projest proponent:

1. | Online Proposai No. SIAJUP/MIN/44B572/2023 1
2 Eile No. Allotied By SEIAA, UP : -1 8356 j
3. | Name Of Propanent . |"M/sRamRatan Constraction” J

Lo $hri Ratan Kumar Nishad 5/o Late Laliu Lal
4. full  Correspondence Address Rfo: 6/41 New Jhushi Bajer, Thana- thushi, Tehsil-
Of Proponent ehulpur, Prayagrai, U.P.
5. | Name Of Project Ordinary Sand Mining at Yaruna River Bed
6. i Projectiocation {plot/Khasra/Gata | Ordinary Sand Mining at Yamuna River Bed over
Nod and area of 5.0 Ha at Gata No- 21, Village-
padampur {Madaripur) to Sadiyapur, Tehsil-Sadar,
District- Prayagrai, U.P.

i_'; Name of River Yamuna River

{s. | NameofVillage Aadampur (Madaripur) to Sadiyapur
9. 1 Tehsil Sadar —

10, | District Prayagral, U.P. i
i1. | Name Of Minor Mineral Ordinary Sand e
12. | Sanctioned Lease Area . 5.0Ha. —
13. | Mineable Area 5.0 Ha, s
14. | Max. & Min mRL Within Lease Area 75 mRL-71.0mRL -
15, | Pillar Coordinates (Verified By DMO) ey | Tottuda () | Longitude(®
Point =
25°20.053 -
S

—r .

PP ] panas P nt 1t



1993

x\

%
C 2520,176"° 81°48.603’
YR - 1 D 25°20.204° . 81°48,55¢"
16, W 25,000 Co.m |
A | Mineable Reserye “{g’{}ag Cu’m
: ; .
;;: Total Proposeg Prcductien_ 3s per 10| 15,000 Cu.m per year
19, f-\nnuai P‘{(}paggfj PYOdQCﬁUh mﬁe Cu.m paryear
20. 1§ Proposed Production, 15’039 Cu.m per year
?; San;tmne‘d Ps:»rijod Of Mine Lease “55‘?&31'5 ‘
2;’_ ?:?2?%2&:“3 Open cast- Semi Mechanized Method
e 12
2:; ‘ gge.ef Land . ' Government land River Bed
. \ ‘mate Depth of Mining 30 m or above the ground water table
whichever comes first
26. | Nearast Metalled Rozd From Site @,35
27, 1 Water Requirement 445 KD N
28 i Name of Tha - QC  Acerediteg GEOGREEN ENVIRO HOUSE PVT LTD
Consultant With QCi No, And Periodof NABEY/ EIA/2124/RA0215
Validity Valid till 24 feb, 2024
25, | Any Litigation Pending Against The No
Project Or Land in Any Court,
30. | Details OF 500m Cluster Map & 1627 /Khanij/2023-2024 Dated- 20/09/2023
\ Certificate Verified By Mining Officer
31. | Details Of LOI 2073 /Khanii/2020-2021 Dated 3471273030
{32, | Details Of Lease Area n_Approved Gata no, -21
3. The mining would be restricted to unsaturated zone only above the phreatic water table and wilf ;
not intersect the ground water table at any peint of timea. .
4, This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2005. .
5. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna,
&,

There is no litigation pending in any court regarding this project.
7. The project proposal falls under category—1{a) of £lA Notification, 2006 {as amended).
Based on the recommendations of the State Level Expert Appraisal Committes Meeting {SEAC)
heid on 31-10-2023 the State Level Environment impact Assessment Authority {SEIAA}in its Meoting
heid 30-11-2023 and decided to grant the Environmental Clearance 10 the title proJect for coliection
o? 15,000 Cu.m per year for lease area of 05 ha subject to effective Implementation of the foll
Geae,rai Conditions and specific conditions:-

owing
Genoral condition:

1 This environmental clearance is subject to aliotment of mining lease in favour of project g
proponent by District Administratibﬂimm%ng Department.

2.  Forestclearance shall be taken by the proponent as necassary under law,

3

; i i oCess i
Any change In mining area, khasra numbers, entailing capacity ac{dttmi; \;u:h s;?;:niﬂqz;{if piz_of
and or mining technology, modernization and scope of working sha argn erded),
Environmental Clearance as per the provisions of BiA Notiflcation, 2006 iasnz oot officials of
4. Precise mining area will be jointly demarcated at site by project ;3”' ;i:‘:m olan, duly vesified
Mintng/Revenue department prior to starting of mining Oﬂemﬁm‘s'; th:iearanm setter will' be
by competsnt authority along-with copy of the Environmenta

£31
- 23 Pane S of
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displayed on A hoardhs foard ;
. S : \g/Goard at the she, A copy of i
; within a period of 02 fonhs. py of she plan will 3

150 be submitted to SE!
£ Mining and loading shall be done only within day hours' time.
71 & Nomining shy
.

b all be carried out in the safety zone of any bridge and/or embankment.
f:» 'd & snsured that standards related to ambient air guatity/eff
Ministry of Ervirotiment & Forests are strictly complied with.

uent as prescribed by the
control majors should be applied to take-care of dust gene

Water spri
Sorinkling of water on haut roads to control dust will be ensure

nklers and other dust
5. Al necessary statutory clearances shall be o

rated during mining speration.

d by the project proponent.
SR htained before start 0
condition is violatad, the clearance shall be auto
9.

f mining operations. if this
. . matically deemed 10 have been cance
parking of vehicles should not be made on public places.

Hed.
0. No tree-felling will be done in the {eased area, except on
Department.

ly with the permission
11 Nowildiife habitat will be infringed.
1z

of Forest
1t shall be ensuted

that excavation of minor mineral does not disturh or change the underlying

soit cha;acteﬁst‘\cs of the river bed fbasin, wheve rining is carried oul.

43, 1t shall be ensured that mining operation of Sand/Moram will not in any way disturh the,
velogity and flow patiern of the river water significantly.

14, \tshall be ensured that there is no fauna dependant on the river bed or areas close 10 mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted to

the RO, PCB and SEIAA within 02 months.

Primary survey of flora and fauna shalt be carrie

PCB and SELAA within siXx mo

d out and data shall be submitted
nths.
Hydm»geo&eg’tca! study shall be carried out by @ reputed organization/insti

months and establish that mining in the sald
regime.

tute within six
area will not adversely affect the ground water
The report shall be submitted to th
adverse ftnpactis ghsarved

= RO, PCB and SEIAA within six months. in case
janticipated, mining s
pdequate pro

15.

1o the RO,
16.

hall not be carried out.
17. tection against dust and other environmental poliution due to mining shall be
made so that the nabitations (if any} close by the
status of implementation of tneasures taken

lease area are not adversely affected. The
shall be reported to the RG,
this activity should be complete

UPPCE and SEIAA and
: d befare the start of sand mining.
Need-based ASSLSSME

nt for the nearby villoges shall be conducted to study economic
Reasures iraproving

18,

which can help in the quality of Iife of economically weaker section of
sociaty, Ingome generaling projects/tools such as development of fodder farm,
orchiards, vocational training ete. €@

frult bearing
n farm o part of such program me. The project proponemt
<hall provide separate budget for community development activitles 3
prograrmmes.
49, Green cover develop

nd income generating
ment shall be carrled out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Hertleulture Officer,
26, Separzte stock plies shall be malnta
be utilized

ined for excavated top soll, If any, and the top soil should
for green coverfirer plantation,
Dispensary facilith

es for first-aid shall be provided atsite,
An Environmental Audit should be annually carrle
submitted to the SEIAA.

d out during the operational phase and
The District Mining Offtcer should guarterly monitor compliance of the stipulated mnditioﬁs.
The proiect proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite datafinformation/menitoring reports. in case of any Violations of stiputated
conditions the District Mining Officer will report to SEIAA.

The project proponent s
stipulated environmenta

2%,
22,

23.

24.

hall subit six monthly reports on

the status of compliance of the
| clearance ;ﬂnd‘sﬂuns including results ©

f monitored data thoth in
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hard & soft copies)

to the SEIAA, the District Officer and the respective Reglonal Office of the
State Pollution Control Boarg by 1st June and 1st December every year.

25. A copy of the clearance latter shail be sent by the proponent
Parisad/ Municipal Corporation

and Urban Local Body. _
Transportation. of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugltive emissions and spiltage of mineral/dust.
Waste water, from tempora

ty habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB. '

Measures shall be taken for control of noise lavel to the limits prescribed by C.P.C.B. .
Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities, Mainteng

|

to concerped Panchayat, Zila
6.

7,

23,

nce of Village roads through which transportation of minor minerals
is to be undertaken, shail be carried-out by the project proponent regularly at his own
expenses,

Measure for prevention & control

of 50l erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carrfed-out with geo textile matting or
other suitable material,
Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to b

& earmarked for total lease period. its budget is to be separately
maintained, CER component shali be prepared based on ne

ed of local habitant. Income
generating measures which can help in upliftment of poor sec

tion of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula ete.

30.

31.

32. Possibility for adopting nearest three vitlzges shall he ex

such as roads, drinking water etc proposed to be provided at the project proponent’s expenses

shall be submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate :
account and should not be diverted for other purpose. Year wise expenditure should be 1
reported to the integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.p and UPPCER.

Action plan with respect to suggestionfim

provement and reco
during Public Hearing shall be submitted to the Distriet mines

of UPPCB and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance tnder
1972 from the compatent authorlty, if applicable to thig project.
The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
ohservations so made, If furtle nesting is observed, ecessary safeguard measures shall be
taken in consuitation with the State Wildlife Department. For the purpose, awareness shall be %
created amongst the workers about the nesting sites so that such sites, if any, are identified by

the workers during operations of the mine for taking required safeguard measures. In this
regards the safety notified zone should be left 5o that the habitat/nesting area is undisturbed,
The project proponent shall undertake adequate safeguard measures during extraction of river
bed materfal and ensure that due to this activi

ty the hydro geological regime of the
surrounding area shall not be affected,
The project proponent shall obtai

R necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project,

Appropriate mitigative measures shall be taken to prevent poliution of the river in consultation
with the State Pollution Control Board. shall be ensured that there is no leakage of oif and
grease in the river from the vehicles used for transportation,

plored and details of civic amenities

33.

34.

mmendations made and agreed

Officer, concern Regional Officer
35,

the Wildlife {Protection} Act,
35,

37.
28,

29,

Bt
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1. Vehlcular amksé‘mns sha“

e i NS Qﬁ\::é(:fé;:der control and regularly monitared. The vehicles carrying

At i::\;f;:n }haii be made for t!\;e’ housing of construction labour within the site with al
cessary nfrastructure ang facilities such as fuel for cooking, mobile toilets, mobile $TP, safe

drinking water, medical health ?

stipulation of candition ol

8. Personnel working in dus

care, créche ete. {MOEF circular Dated ; 22-09-2008 regarding
mprove the living conditions of construction labour at site).
also be provided with

Yy areas should wear protective respiratory devices and they should
adequate traini
Occupational health surveillance program of the workers should be undertaken periedically to
ohserve any contractions due to exposure to dust and take corrective measures, if needed.
8. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation,

hg and information on safety and health aspects.

Urban Local Body and the Local NGO, if any, from whom

suggestions/ representations, if any, were received while processing the proposal. The

clearance letter shall also be put on the website of the Company by the proponent,

4. The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as presuribed under the Environment {Protection] Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall slso be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail. ‘

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of the

A6,

total leased area either on river bank or along road side {Avenue Plantation).

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment,
a1,

Safety measures to be taken for the safety of the people working at the mine jease area should
be given, which would also inciude measure for treatment of bite of poisonous reptile/insect
fike snake.

ag. Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ES| as per rule.

Specific Co nditions:

1. If in future during the progressive mining this lease area becomes
to or more than 3 ha,, limited to B-1 category, then additional

part of cluster i.e. area equal

conditions based on the EIA

conducted by the concerned lease holders shall be imposed and joint EMP shall be Implemented.

The lease holder shall mandatorily fallow all the imposed conditions otherwise it will amount to
victation of E.C. conditions. If the certificate related to cluster provided by the competent
authority is found false or incorrect then punitive actions as per the law shall be initiated against
tha authority issuing the cluster certificate,
2. District Mining Officer shalt ensure that if mineabie
replenishment study report the project Proponent s
3.

A certificate from Forest Department shall be obt

quantity mentioned in LOJ is amended as per
haﬁ seek amended/fresh £C,
al
o 83 2 route and if forest land s involved the projec

permission of Central and State Government as
Sarmvardhan Adbinlyam,2023 and submit before th
. The mining lease holders shall ensure 1o comply wi
s.

Ber the provisions of Van Sanrakshan evam
2 start of wark,

if the proposed project is situated in notified area

new wells for ground water exs

from =alternate water sources

th mine reclamation plan as submitted
raction is not allo
from the tompetent authority

of ground water extraction, where creation of
wed, requirement of fresh water shalf be met

ather than ground wate

shall be obtained to use |

r or legally valid source and permission
t.

M
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6. Project Proponent should suﬁm&t action p
ha of lease area. In this

tan for carrying out plantation at least @1,000 plants /
Department or districy

case, PP should prepare a plan, duly approved either by Forest
plantation commitiee,

for planting at least 5,000 plents, either on

government land or community land, within 2 periphery of 5 km from the boundary of the lease

area along with orovision for maintenance for § years. Survival of plants should not be less than

the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of £C conditian,

7. The project proponent shall ensyur

& that water bodies do not get poliuted due to mining activity
and in consultation with District Environment Authority or an Authority nominated by concerned
. DM, project proponent waiil Brepate a conservation and management plan for rejuvenation f’“d
nanagement of all water bodies within perighery of 5 km. Funds for the same will be keptin a
Separate benk account and six monthly compliance status will be presented by project
proponent beforea the nominated authority in the Distriet
8. Department of Geology and ‘Mines, Government of Uttar Pradesh and f or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions, Non-compliance, if any, should be
reported to UPSPCR for appropriate legal action ang recovery of compensation.
5. Any application for transfer of this €C, during its validity period un!
competent authority,

has to be necessarlly accompanied with stat
conditions duly certified by 1RO, MoEPRCC, Gol, Lucknow.
10. Number of mining projects are coming up in district, De

carry out regional HIA-EMP report induding carrying ta

pacity of environmental components to

assess the capacity to further bear the pollution ioad for such areas within 2 period of 1 vear and
submit the same to SEIAA, UP for evaluation,

i1. Department of Geology & Mines, GoUP in consultation

number of CAAQMS in district within a period of one ye
these stations along with data. Details of axisting CAAOM
of three months. :

ess it is cancelled by a
us of compliance of EC

pariment of Geology & Mines, Golip to

with UPSPCR will establish required
ar and submit geo-referanced map of
$, if any, be submitteq within a paripd
12. targe number of mining projects are ongoing as well as naw

mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for pregaring mitigation plan for controlling
air poliution in the district especially in mining aress.
13. i the air quality deteriorates due to mining, then District Adming
~ should ensure that mining be stopped immediately. Adequate
air quality and mining should commence only when air quality attains the prescribed standards,
14. The quantity mentioned in Lol or quantity mentioned iy replenishmeant study, whichever is less,
would be maximum quantity which project proponent may extract, It will be ensured by Districy
Administration and Geology and Mining Department. blrectorate

of Gealogy and Mining will
ensure conduct of replenishment study from reputed institution for subsequent years in
compliance of Hon'ble NGT orders,
15.NOC from firrigation Department/ Concerning Authorlty regarding river bed mining to be
obtained before start of mining activity.
16. Project Proponent should submit action

plan for carrying out plantation at least @1,000 plants /
ha of lease area, in this case, PP should prepare a plan, duly approved either by Forest
Department or District plantation commitiee, for planting at least {as per the project] plants,

~ elther on government land or co

wHnUnitY land, within 3 periphery of 5 km from the boundary of
the lease area along with provisions for malntenance for 5 years. Survival of plants should not be
tess than the survival rate notified by Uttar Pradesh Forest Department otherwise It will be
treated as violation of £C tondition,

17. The project proponent shall install solar light in thelr site office,

stration & Directorate of Mining
measures be taken for restoring

3

-l
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3 DuUrng the subraission

of 6 mmnihiy compliance reports

that the veriodically taken site photographs should al

19. Preference should he
Forest Officer,

20, Uink Road from the

blacktopping ang
21.Vehicular emisst

50 be annexed along with the compliance

given 1o Indigencus focal species as per the consultation of the local district
QUBTTY site to the main roa

uatT d shall be constructed as an all-weather road with
maintained by the project proponent. 7
ons should be kept under co

or

ntrol and regularly monitored. Suitable measures
e )

& to fink road.
24. Latest technology {water sorinkler

- s/ tankers) to be adopted for mitigating dust at source points
inlease area and haulage road during operational activity/vehicular movement.

5. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted 1o the concerning department
26, Water requirement details along with source of water and the permission/ agreement with the

concerning authority/ water supplying agencies to be submitted.
¥7. Submit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.
28.The Environmental clearance will be co-terminus with ihe mining lease period/mining plan
whichaver is earlier.
29. At the time of operation, project proponent will comply with alf the

guidelines issued by
Government of India/State Govt./District Administration related tg Covid-19, .
30. Ernwvironment management in according 1o environmental status and im

pact of the project.
31. During the school opening and closing time transportation of minerals

will be resticted.
32. Sclection of plants for green belt should be on the basis of poliution removal

index. Project
proponent should ensure survival of tree saplings. Mortality should be raplaced from time to
wHme. _
33. Mo mining activity should be carried out in-stream channal as per SSMMG, 2016,
34. Pakkamotorable haul road to be maintained by the project proponent.
35. A separate Environmental Management Cell with suitable qualified

under the contral of a Senler Executive, who will report directly to the

. Head of the Organization.
36. Permission from the competent authority regarfiing evacuztion route should be taken,

37. One month monitoring report of the area for air quality, water quality,

% fauna should be examined twice 2 week and be submitted within 45 daysfor a record,

38. Provision for cylinder to workers should be made for cooking,

39. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
. apphicable norms and standard fixed by the Government,

40, Approach road kaccha is to be made motarable and tree sa
the road, Width of the haul road shall be more than 6 mete

piings 0 be planted on both sides of
.
41, indigenous plants should be planted according to Cheg
Divisional Forest Officer,

personnet shall be set-up

guidelines and in consultation with focat
42.The project proponent shall in 2 years conduct detalted replenishment study

duly authenticated
by a QUI-NABET accredited consultant, and the Distriet Mines Officer.
43. Provision for two tollets and hand pumps should be made at mining site.
44, Drinking water for workers would be provided by tankers.

AS. Mining should be darie by Bar scalping methods extraction {typlcally 0.3 -0.6 mor 1 - 2 §1) as per
sustainable sand mining management guidelines 2016,

48. A bufter/safe zone shall be maintained from the habitation as per mining guidelines.

EC wentfication No. - EGZIB00TUP18025C  File Mo, - B356  Date of Issus EG - 15/ 1272023
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Aoy,

4. Corporate Environmenta) Resrensibi‘ : by the project pro one
and the detais of the Ponsibllity (CER) plan shalf be prepared by the project prop

. Various heads of expenditure to be submitted as per the guldelines
@ ﬂea!th!%nsuraﬁg‘ ( ! at‘iun No. 22-65/2017-4A1 dated 31/05/2?18.
. © Card, Medical claim, regylar health check-up camps, facilities shall be provided
ctual or any base workers, Copy of receipt shall be produced to
Ong with the compliance Feport.

rmission of statuary committee of National board for wild life
) 1 e obtained before commencement
of work, '

ster of equal to or more than 05 ha. then

¢ imposed. The lease holder shali mandatorily
follow cluster conditions otherwise it will amount to vioiation of E.C. conditions, Jf the certificate
related to cluster provided by the competent

actions as per law shalt be initiated agalnst the authority issuing the cluster certj

equal or more than 05 ha, the E.Cissued will stand revoked, )
57. The project proponent shall In 2 years conduct detailed replenxshfrzent St}ld‘{ duly authenticated
by @ QCI-NABET accredited consultant, ?nd the District Mines Cfficer which shay form the basis

far midterm review of conditions of Environmental Clearance, )
58.The mining work wiil be open-cast and manualfsamj mechanized {subject to orders)
machine such as excavator, scooper efce. should not ha employed for mining purp
dritling/blasting should be involved at any stage. . ‘
59. lt shall be ensured that there shall be no minitg of any ype within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoig erosion of

. Heavy '

1 deguate safeguard measyres during extraction of river ;
0. The project proponent shall undertake 3 |
° bam?mzjateria? and ensure that due to this activity the hvdro—genlogicai regime of the surmund&r‘igﬂ
rea shafl not be affected. - ‘ e
81 ‘arhe project proponent shall adhers to mining In conformity to plan submitted for thg m;:z :i?::
) conditions and the Rules prescribed in this regard clearly showing the no w?r!c mﬁ; :; it
lease i.e. the distance from the bank of river to be left un-worked {Non nrai;unf1 athe;monscon
from the bridgas stc, It shalt be ensured that no mining shalt be carrled out during
s@ason, ‘ the Mines A,
2. The project praponent shall ensure that wherever deployment of labour attracts
the provision thereof shafl be strlctly followed.
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roiect proponent wi : ‘
e project proponent will provide personal protective equipment {PPE) as required, also provi

dequate traiving and inf : J
;;E g\e workers geng: Z‘g".‘m?ﬂn on safety and health aspects. Perlodical medical examination
gea In the profect shall be carried out and records malntatned. For the

pwpose, schedule of .
sccordingly. health examination of the workers should be drawn and followed

ﬁa.zz:ri:: zzramesers such aﬁs ‘?'Mlﬂ, PM2.5, 502 and NOX in the ambient air within the impact

. monitored perlodically. Further, quality of discharged water if any shall also be
mﬂ“ﬁ?md TS, DO, p, Fecal Coliform and Total Suspended Soids (1SS}

65. Effective safeguard measures, such as regular water sprinkling shalt be carried out in critical
areas gmne ‘EG air pollution and having high levels of particulate mattér such as loading and
‘:‘j"zsd‘“g point and all transfer points. Extensive water sprinkliing shall

ads.

ba carried out on haul
66. it should be ensured that the Ambient Air Quality pa

rameters conform Yo the norms prescribed
Ly the Central Pollution Contro! Board In this regard. : :

£7.The extended mining scheme will be submitied by the proponent before expiry of present

mining plan. ) :

£2. Four ambient air quality-monitoring stations shoutd he established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, SO2 and NOX. Location of the stations should be -

decided based on the meteorclogical data, topographical features and environmentally and
ecologically sensitive targats and frequency of monitoring should be undertaken in consultation
with the State Pollution Contrel Board.

9. Common road for transportation of mineral is 4o be maintained collectively. Total cost will be .
sharedfworked out on the basis of lease area IMONE USArs. '

70. Proponent will provide adequate sanitary facility In the form ot mobile toilets to the labours
engaged for the project work. .

+ . Solid waste material viz, gutkha pouchs, plastic bags, glasses etc. to be ganerated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules,
—7. Naturaifcustomary paths used by villagers should not be cbstructed at any time by the activities

progosed under the project.

73. Digital processing of the entire lease area in the district using remote sensing technique should
e dope regularly once in three years for monitoring the change of river course by Directorata of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study 1o be maintained and
report be submitted to integrated Regional Office,

MOEFRICC, Gol, Lucknow, SEIAA, U.P, and
UpPpPCe.

o

74.The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the ciearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is vailable with the State Pollution Control Board and also at web
site of the SEIAA at http://www.selaaupin and a copy of the same shall be forwarded to the
integrated Regional Office, MoEF&LL, Gol, Lucknow, CPCR, State PCR.
75, The MOEF&CC/SEIAR or any other competent authority may alter/modify the ahove conditions
or stiputate any further condition in the interest of environment protection.
76, Concealing factual data or submission of false/fabricated data and faiture to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and

attract action
under the provitions of Environment {Protection) Act, 1986.
717, Any appeat against this environmentat clearance shall it

e with the National Green Tribunal, i
preferred, within < period of 30 days as prestribed under Section 41 of the Ma onal Envirorment
Appellate Authority Act, 1997.

78.Wasta water from potable use be collected and reused for sprinkiing.

ifican - 111
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73, A width of not less than 50 meter or 10% width of ri
from river bank, A conditt

ver can he rostricled for mining activities
itien can be imposed that minlng will be done from river activities from
river bank,

You shall also ensure that the proposed site Is not a part of any no-development zone as
required/prescribed/identified under law, In case of violation, this permission shall automaticaily
deem 1o be cancalied. Also, in the event of any dispute on QWnership pr land use of the proposed
site, this clearance shalt atomatically deem to be cancelled. |

Any appeal against this £C shall lie with the Natlonal Green Tribunal, If preferred, within a
period of 30 days as preseribed unger Section 16 of the National Green Tribunal Act, 2010. :

The above stipulated conditions wil be enforced Inter-alla, under the provisions of the Water
{Prevention & Control of Pollution) Act, 1874, the Alr (Prevention & Controf of Paliution) Act, 1981,
the Environment {Protection) Act, 1986 and the Pubtic Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matier,

5

The project proponent wilt have to submit approved plans and proposals incorporating the
conditions specified in the Environmenta
The SEIAA/MoEF reserves the righttor

! Clearance within 03 months of issuance of this clearance.
evoke the e
are not implemented to the satisfaction of

SEIAA/MoOEF. SEIAA may impose additional

environmenta! conditions or modify the existing onas, If hecessa Y.

This is 1o request you to take further necessary action in matter as per provisions of Gazette

Notification No. S.0. 1533{F) datad 14/03/2006, as amended and send regular compiiance reports to

the authority as prescribed in the aforesaid notification.

Copy, through emall, for information and necessary action to -
1.

Additional Chief Secretary, Department of Environment,
Government of Uttar Fradesh, Lucknow {email —
2.

nvironmental clearance, if conditions stipulated

Forast and Climate Change,
psforest2015@gmail.com)
Ioint Secretary, Ministry of Enviropment, Forest and Chimate Change, Government of india,
3rd Floor, Prithvi-Block, Indira Paryaveran Bhawan, jor Bagh Read, New Delhi-110503
{email ~ sudheser.ch@gov.in}
Deputy Director General of Forests [C), Integ rated Regional Office,

Forast and Climate Change, Kendriya Bhawan, Sth Floor, Sector
2260206 {email — rocz.lko-mef@nlc.in}
4,

Ministry of Environment,
District Magistrate, Prayagral.

“H”, Aliganj, tucknow -

Member Secretary, Uttar Pradesh Pollution Control Board, Tc-12v,
vibhuti Khand, Gomti Magar, Lucknow-225010 (email —
B.

Paryavaran Bhawan,
ms@uppeb.com
Copy to Web Master for uploading on PARIVESH Portal.
7. Copy for Guard File,

{ajay Kumar Sharma)
Member Secratary, SEIAA

Signature Nat\Verified
Dightatly slgnod BF: Kumar Sharm
Dasigraation: Man, 2
EC identication No, - EC2IBOOIUPIG0ES0  Fiis No. « 8356  Data of issue BC - 151122023
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2002 ANNEXURE -3

TMTRTS |
w@r 216 Y /THo—gHosi0ei—arg / YATIRIS /2025 fei: o5 Sl 2026
fer—mr0 Wy wRT aiftraRun, A faedll A Aifera 31070 W0—974 & 2024

AT FeTe 999 SN UeY Iy 9 3G W UIRa amew feAie
12.11.2025 B IFUTAT & T ¥ |

HEIgY,
HUIT STiEd [ANd @ Hay ¥ rgd eemT § b 30Y0 Wo-974 qd 2024

s fiue 9™ SoR W W g o= N "o I sRa afdeRe, 7Y o
gRT RS el RA1d 12.11.2025 & aurerd A Gad @+ gcer a1 (AR
Y ST AT YRGS B B SUIed @ BrIferd ARy fAR 19.11.2025 §RT A
IR HAR, AR e (T), qRATd, TS DI AAT fBar 747 o7 |

ghRT H 37 SR HAR, AW [FRwd (I), JTeTd, G I Wil B

AT feid 24.12.2025 WA B T T
Ad: OTfF AT feTd 24.12.2025 P Uit Fel' &) 39 Meg 3 UG & 5

mmﬁwwmﬁaﬁ%mﬂﬁmmﬁw@@
HTRIAET B Ry PRy B 07 fa¥ & 3R ST BN BT HE Y |
Herem—aeMaR | 5 -Bot & FemT |

(L/ '

2

4y

(Arerr sara)

~ |
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2004 ANNEXURE -5
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ANNEXURE —6

ST renfRIesTs, st |

_ (TR ST
THE: WEFE /A /202526

W YW e R aE

o 3 T gAr fomre

TR W0 T, el

fo—6 /41 % RN aOIR, oY,
TEAE-ER, ARG |

Mo Wi &R sl i fewedt W e silogo wiwar-974 /2024 frrE FIaE
FETT VOO RIS g oy W aiRer oy Riw 12,11.2025 @ Srurerd ¥ MR, T Ud
e Frewrer & wrle sty e j041.2008 BR7 imE o PR (rem),
EUER, T AUl SER WY, wewr Rrager o g i afdeerd g iy
IRl BRT WK S wwm fReie osdsoo2s @ wly PrRwmeE @ U
TE—2104 / TH—TA0NN0EI0~aTS, / WAFTIST /2025 37110 05.01.2026 B EIRT SYeTEl HA
B Sife § urly i ek el @ ey § Prergar sfa o g8 o
DTS @ e e g o7 i @ arae Suerst waw & Frew 23 T

T GG AT RAE 24120025 W GETE WUTRIST @ AEENe We} @ arwrid
TN T WS A2 (FH—HTTAUR, 3ENIYE 1 Wfee §@) I5—5.0000 3% H
fesie 01.12.2021 ¥ 30.11.2026 & forg anaay var 3 wrERT AT @ RS G UGl @
g # e w2 aifatemsi o owdg R war -
1. No pillars were found installed in the mining site area.
2. The weighbridge was found fo ba installed, about 6.0 km. from the mining lease area. The

weighbridge was elecironic bused,
General conditions o, 45 and Specifie conditinns ne. 6 & 16 of Environmental Clearance
Regarding plantation was found not complied by project proponent,
4. No mechanism/arrangement for dust soppretsion has been made.,

fesian 83 /00/ 2026

L

5 02, CCTV camera were found installed ot weighbridge, the CCTV T
working condition.

6. PTZ camera was not found installed at the mining site ares.

7. No arrangement for toilets found during joint irspection.

8.  First aid arrangement were net found at ihe mining project site office.

9.

Specific conditions no.20 of Enviranmeniai siearince Reparding “onstruction of Link Road
from the quarry site to the razin road was not complied by project Proponent. )

ST W W & ened gwr 9 wone s (TRER) Prarrefioogny o
miRer v e uer feRg 9 wEl W S R on ver § o i “02;_ o
Tl YT T Bl TR @ AN (e <61 ¥ 1 ey 9 Frsrerety A
Prav-e1(1) wd (2} a5 iRy gy & - fime021 @

‘I\l
Pre-61(1)-~"geqR g e i
vt e wwfaerd @, fem we

foar A ad el Sy arely

i
A5, W N

| ‘ AT ORERD R Wl R v
R @ gen ¥ el v b w w T e

GECER WY AGHT AT ar Ui g
warht § | a8 et Pror oo O vy
T TR Ty

T T W s wwaw
G YT 8w O Teemey o
SN if:si;_?; -'ﬁh{-l B _.}: T YTET ATGT g
aF S S SERT BT Gﬁ"{ ST S v ?ﬁ]_g u'ﬁ'ﬁ};?]

o



2006

@) afe uu B () semn Ry o Sl e W we Ry wmr ¥ oy
e W R S a2 & e 6 A @ Ry o R mg oy
%,m@%wm&@W%Wﬁﬂax%ﬁaﬁ@ﬁzﬁaﬁvm
b, A AR BN MU
w R S o e © e e

o

R T X ST S W e e e w W P & PR @ weer
e 9wt e oty

N NIES 9RO U m v B ST & Rl o ua
%Wwﬁ%mﬁwwm%&ﬁwﬁ%ﬁ@wa e T8} B
T W us T Wy

5 0w 4 ot o T o §1 aqR o skl
Bt AR, %, Ry Rl o e wemvarl 5 TF

-

R b
o ‘ e (e agme qHi)
S ¥ e, TR |
R, ’iﬁ;ﬂ“ W et R s, WA,  WEEE W U
T-2104 /-TIOSROE-T B 05.01.2028 P
Nl % 0 F Wﬂs}g WER g
P

:

L.

. . i
e {mﬁ- T T

T/
S
afor1Ad

-

[
=4
iy



	index.pdf
	BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
	PRINCIPAL BENCH, NEW DELHI


